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(,ctDDB-A,-R.T4 VE(ktVi (.) Design tion of he Executive Officer 

A-4)V bCh-TC-7 	sitt VititriVF tirarTMT (do) 
twat to Rig far TarTgi, 

qo 14, iicif!,ORqtri, 

IsrttE• Pitt) 

thut 

VAKALATNAMA 

IA\ Au- bIL ioLt ce 	 caSate,e, 
tele- 

\AI AA; Nikk.t.k.6‘, No • 6 IS-1 	V38 Li 

Ptn 
Defendant 

VOWS 

fikkA.'Ltvvct4. 	 D"e'dttat- 
Plaintiff 

_Were  
in tite-Couritif 

N 
I 

-1.3aizoaat— 
'Appellant 
pettionet 

apondent), 

,clent of India do hereby appoint and authorise Shri. , ; , 

9 , , • , C., ,./4!.,i, 4, RoA 4 ci, 3,0, , ,i,"74;i4,074,f *4111.  • i Cr A1/44414 4 fan Iii e 61/4 a. k no ,.e.,., ,1,1111V•V•1•• 

to appear, act, apply, plead In and prosecute the above described suit/appsal/Proceedinga on behalf of the 
Union of India to ale and take back documents, to accept processes of the Court, to appoint and instruct 
Counsel, Advocate or Pleader, to withdraw and deposit moneys and generally to represent the Union of India in the 
above described suit/appeal/proceedings and to do all things incidental to such appearing, acting, applying 

Pleading and prosecuting for the Union of India SUBJECT NEVERTHELESS to the condition that unless exPresR 
a uthority in that behalf has previously been obtained from the appropriate Officer of the acefernment of India, the 
said Counsel/Advocate/Picador or any Cancel, Advocate or Pleader appointed by him shall not withdraw or 
withdraw front or abandon wholly or partly the suit/appeal/elaimidefence/proceedinp against all or any 
defendants/respondents/appellantiplaintifflopposite parties or enter into any agreement, settlement, or compromise 
whereby the suit /appeal/proceeding is/are wholly or partly adjusted or refer all or any mattex or matters arising Or 

in dispute therein to arbitrrition PROVIDED THAT in eiceptional circumstances when there is not Fuffieient time to 
consult such appropriate Officer of the GOvernineut of India and an omission to settle or ocnipromisq would be 
definitelylinejudieial to the interest of the Government of India and said Pleader/Advocate of counsel may enter 
into any-,  „._iintnts  settlement or compromise whereby the suit/appeal/proceeding is/are wholly or partly adjusted 
and in o .,..y such ease ttt@taid Counsel/Advocate/Meader than record and communicate forthwith to the said officer 
the speeial reasons fer enteriixt into the agreement, settlement or compromise, 

The Diesident hereby agrees to ratify all acts done by the aforesaid- Shri ,, -SC ccQL1.4,-0%,,,likru. 4-7,1), (14-1. 

	' 	I 	444 	 atig 	 4 ,14 	 iivi iv.* 

in prisunCe of this authority. 

IN WITNESS vvflEltEOF these presents am duly exceuted for and on behalf ot tIa Proldtqt of 

• 

India this the.. 	.• 	... . 	. 

Dated  a Li • • 	196 

N,R.-14Q/I—June, 1981-75,00 F. 
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Note of progress of proceedings and routine orders 

ORDER SHEET 
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F.D. AT,RW71L E OTH3RSa IrETITIOrR3, 

„A* 

IF THE HOFI DL HIGH COURT OF JUDIC7iTTI 13 AT T.iILAHADAD #  

LUCKNOW 73717,FCH,LUCK1Oaa' 

:.Na /70a (;) of 905. 

IN R-32 : 

PSTITION i,D4 OF 6151 of 19i , 

V.I.;RSUS. 

UNION OF III)174 & OTrRS. 	 PP. PARTIES,' 
• 

••• SIM MO OBS 

AFFIDAVIT  

I !mart Kumar Dcaoak s/o Shri T ibhuwon Yath 

Srivo:tava, - (7--..c” about 28 years r/o 33 /28 Kashrna ri 

liohalle Opposite Post Of'fico MPUE.;i7. 	ar Lucl:now 

J 

1984, 
AFFIDAVIT 

97. 
HIGH CO 

-ALCAHABAO 

-C3 

oath ane-7  Fl. tatn aun-7er:- 

vs. 
The ("eponrmt has ber)r. cf=3 rrewri s 

s  A 

NO. . 6 ant" -  16 fully conv.rsant with the tfact 

to hear in . He has bei;c c'ucly instruc 

Trtitioners to file this affieavit, 

ec-.7 by L--- st of 

1. 	That in the abow.,. 	..)-::tition 	' int' rim 
0 

orc'er.was pans-e. on 27th-Doc'_-,mnb7Ir 1984 y thin Court 

Op .rPtiva till 4.1.1985. 

2. 	That a..7tr.-Ir the ..-7,:, rvicn .'on thr) oposite oarti'- 

the case -as takon uo on 4.1.1925 an(' tl, . stay .or-'er 

1-70s again ext.en(7er:l. up to 17.1.1985 simal taniuslz 

the cz.  no was fix-:( for 17.1.1995. 

  

3. 	That on account of F a' ,..7orrtice of 4 n 

   



(4I'L 	 // 

,, L..  
s:5 IONER 

t 	t L abad 

(-) 

of this High Court. The Court was closed n 17.1.1985 

as such the.  case could not.  be  taken up on the elate 
kr, 

fixed for the case.lowtxxxkxkxxaxkmixftstkan . 

-rat,  4. 	That in the interest of Justice it is extrectly 

esstential to extend the stay order which was operative 

till yesterday and kapesd at no fault of the humble 

petitioners. 

Whereas the interim order operative till 17.1.1985 
k 

may kindly extended. 
.46 191119s 

DEPONTINT 

VERIFICATION 

the deponent, named above do he 

the content of paragraphs 1 to 4 of.  this 

true to my own knowledge and belief. 

No part of it is false and nothing 

by verify that 

affidavit are 

been concealed. So help me God. 
DATED: LUCKNOW 

JANUARY 18,1985. 

•• 
DEPT' 

'11'80 
/ Orc 	- 

&St I identify the depo 

at t 6 • rCi 

deponent who is identified by Sri 

High Court,Lucknow Bench,Lucknow. 

by examining the deponent that he 

of this affidavit which have been 

MO • 

L.P. Slukla, Advocate 

I have satisfied myself 

une.ers ands the contents 

read oLt and explaimd by 

who has signed,  befont 

Advoc te. 

Solemnly affirmed before ml on 18- I 1SS 

a.m./ gxit. by Sri A-nco.-."/ kuolAct,i,r) "- 

OATH COMMIS 

LUCKNOW : Dated 
January 18,1985. 
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A FILE 

Serial no. Description of paper Serial no. 	Description of paper Date 

HIGH COURT OF JUDICATURE AT ALLAHABAD 
(LUCKNOW BENCH), LUCKNOW 

CRIMINAL SIDE 

Appellate Jurisdiction 

— 

APPEAL No. 

District 

Name of appellant or 
respondent in case of }. 
appeal by Government 

Charge— 

Sentence or order 

Date of sentence or order 

Advocate for the State— 

For the appellant or 
respondent in case of } 
appeal by Government 

Appeal instituted on 

Appeal admitted on 

Record received on 

Paper-book ready on 

Seen by Government Advocate 

Fixing for hearing— 

Decided on— 

Decided by— ' 

Hon. 

and 
Hon. 

OF 19 

Session Division 

Date 

4-- 

Judge 

Judge. 
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VAKALATNAMA 	 G.V-3  

Before -Ate ee)1lyee-1 144h1;1-1-4.51redivr 7 —)-16uh.c.kf , 4W( • Poc....,eJ, 	Lfrir_cd 

In the Cotiii of 

  

Plaintiff  N. . 4 la ve•Dal 
Defendant a 	 r.  

Versus 
Defendant 72-,,U .6) .1, ae—ed 
Plaintiff. 	.0 	 

Claimant 
Vent 

RO,pondentfi--- 

qv N cy 1606 ot (6-7c-n 

	

The President of India do hereby appoint and authorise Shri 	 .Pre.s42 -4 

Xo 	AILQ,‘ 6ccd  
cAce-y, 

to appear, act, apply, plead in and prosecute the above described suit/appeal/proceedings ou behalf or 
• 	•,• • . 

the Union 0 

o nsel, Advocate or Pleader, to withdraw and deposit moneys and generally to represent the Unii 
India to file and take back documents, to accept processes of the Court, to appoint / 

and instruct 
1 

m of India in the above described suit/appeal/proceedings and to do all things incidental to such appearing, ,acting, applying 
Pleading and prosecuting for the Union of India SUBJECT NEVERTHELESS to the condition V.at unless express 
authority in that tehalf has previously been obtained from the appropriate Officer of the Governi tent of India, the 
said Counsel/Advocate/Pleader or any Council, Advocate or Pleader appointed by him shall not with draw or 
withdraw from or abandon wholly or partly the suit/appeal/claim/defence/proceedings against all or any 
defendants/respondents/appellant/plaintiff/opposite parties or enter into any agreement, settletaent, or Compromise 
where by the suit/appeal/proceeding is/are wholly or partly adjusted or refer all or any matter, or matters arising 

.-- or in dispute therein to arbitration PROVIDED THAT in exceptional circumstances when there is not sun: cient time 
I.0 consult such appropriate Officer of the Government of India and an omission to settle or compromise would be 
definitely prejudicial to the interest of the Government of India and said Pleader/Advocate of Counsel may enter 
into any agreement, settlement or compromise whereby the suit/appeal/proceeding is/are wholly or partly adjust 
and in every such case the said Counsel/Advocate/Pleader shall record and communicate forthwith to the said officer 
the special reasons for entering into the agreement, settlement or compromise. 

The President hereby agrees to ratify all acts done by the aforesaid Shri y4 K. Gac-n- A 	res.;----7 6 
	  4,110,4 	6,,z_d  	  / 	 , 

-41- pursuance of this authority. , , 

IN WITNESS WHERE OF these presents are duly executed for and on behalf of the President of 
Indian this the 	  19 . 

Dated.. 	 198. 

(Pb. Bg.),Delhi-35 -11,110/11-8-1986-1,000 F. 

Desigutitri Mile Executive Officer 
rztTf 	finpffr (,740) 

q 	far 119,7 -Rr 
10 1*, C1l1rri, g(4R 



Annexure 

Particuler of Documents 	 No. of page 
SI. No. 

	to. 	10,-Lke Petition copy with power. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

Lucknow-BENCH 

Lucknow 

CAUSE TITLE • • 	 OF 	 199 	 (I.) T.A. 	 01- 	 (T) 

Name of parties 	 )4 VR4-4 	 Applicant's. 
VERSUS 

Union of India 	Ur. 0 	.  
Respondenis. 

Part - A 

Check list 	 

Order Sheet 

Ce.kr 
Final Judgment-Dated. P )'') ,--ct  to. 

Counter with power 	  
to. 

Rejoinder with Annexure 	
to. 

Supplementary counter 

Supplementary Rejoinder 

a 	
) 45 

Part - B r / 08 	 4177, 

4,1e' 

Part - C 	Li • 



CENTRAL ADMINISTRATIVE TRIBUNAL 
Lucknow-BENCH Lucknow 

cA7N-07-- 	T-0 	I 6.L.r) 	ge)   oF 199 

Application No. 	  oF 199 

writ petition 	  oF 199 

CERTIFICATE 

Certified that no further action is required to be taken and the case is fit for 

consignment to the record room. (decided) 

Countersigned 	 Signature of the dealing 

A 	ant. 

Dated: 

- 

Section officer/Court officer 
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Both the parties re not pareseat. C.A. has 
not been filed till foday by the respondents. 
Resp-mdents are directed to file it on the 
date fixed. List OR 7.2.94 before me 

 

Amit.. D.R. 



 

T.A.No.1 606/87 (T.L)••  
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Beth the parties are present. C.A. has not 
been filed till today. Respondents are dir-
cted tip file it en the date fixed. List on 
17.2.94 befsre me. • 

Amit.. 	 D.R. 

17.2.94. 

Both the parties are present. C.A. has not been 
filed till today. Respondents are direcéd to file 
it on the date fixed. List on 22-4-94 efore me. 

Amit.. Dy. Regis-tar. 
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GENERAL INDEX CiVIL 
--------sIDE 
CRIMINAL 

Nature and number of case 

Name of parties 	 

Date of institution  
• 

ourt-fee 

Number 
of 	Value 

stamps 

5 	6 

Rs. 	P. 

File 
no. 

Serial 
no. of 
paper 

Description of paper 
Number 

of 
sheets 

3 4 

57 

Dated of decision 

16 
Date of 	 hilts 

ad- Condition datelg 
mission 	of 	destru 
of paper document, of par, 
to record 	 if a, 

7 	8 	I  9 
Y.- 

1 

10_7-, CIS,- 
(Chapter XL 1, _Thais 

Ind 15) 

have this 	 day.-- of 	 197 	examin'ed • 
.• 

the record and compared the entries on this sheet with the papers on the record. I have made all necessary corrections and certify that the paper correspond with the general index, that they bear 
Court-fee stamps of the aggregate value of Rs. 	, that all orders have been carried out, and -Rat the record is complete and in order up to the date of the certificate. 

Date 
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pondents 

.41+34 4 33  

•• • 33 34 

• 

IN THE HON1 EEE HIGH COURT OF JUDICATUA, AT ALLAHABAD 

SITTING AT LUCKNOW\  

Writ Petition No. 	of 198 

N.D. Agarwal & others 	 

Versus 

Union of India & others 	 

INDEX 

Writ petition; 

Annexure No.1- Railway Board'slette 
dated 27,4.1959. 

Annexure No.2- Railway Board's lett 
dated 11,1.1973. 

Annexure No.3- Railway Board's lette 
dated 20.4.1970. 

5 Annexure No.4- Railway Board's lett 
dated 29.4.1970. 

Annexure No, 5- Chart showing 99% ries er-
vation in favour of 301ST in a cadre 
of 100 posts in 23 years by fault) 
application of 40 point roster . 	• 31) 

Annexure No-6- Chart showing factual 
position of SC/ST in grades 700-900, 
550-750 gnd 425-700 in excess of 
15%& 

8 Annexure No.7- Order passed by High 
Court of Punjab & Haryana at 
Chandigarh. 

9. Annexure No.8- Stay order dated 
7.11.1984 granted by the High 
Court of Judicature at Allahabad. 

Annexure No-9- Railway Board's lette 
dated 29.4.1982 showing reservatiim 
in grade and not in vacancies. 

Annexure No-10. Clarificatory order 
dated 24.9.1984 pronounced by the 
Supreme Court of India in OAP No. 
26627 (in CA No.2017/78) Union of 
India Vs. J.C. Malik & others. • • 

• 

• • 2. 



ar 

-2- 

<7\'\ 
Annexure No,11- railway Board's 
letter dated 16.11.1984* 

Affidavit. 

Vakalatnama. 

Stay application. (Sepae) 

• • 

Dated Lu cknow: 

December 0984. 

_--/LaAAJ 
(L.P. ShLkla) 
Advocat'6, 

Counsel for the petitioners. 

110-- 
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IN THE HOWELE HIGH COUAT OF JUDICk 

SITTING AT LUCKNOW 

; Writ Petition No.c)\ 	of  

MAE AT ALLAHABAD 

1 984 

N.D. Agarwal, aged about 56 year 
Ram Saran Lal Agrawal, resident c 
Dugawan, Lucknow. 

, son of late 
f 202, Hari Nagar, 

  

TW-c.\\Alak4  
)0/0/L6w 

t. 

2* SureshkAChandra Sriustava, aged about 40 years, 
son ofs- :ctel,foo Lat 	 resident of 5-6-A, , 
Sleeper Hut Colony, Alambagh, Lucknow, 

Lallan Prasad, aged about 57i yeals, son of Sheo 
Jatan Ram, resident of 286/63 Aislbagh Road, Newaj 
Khera, Lucknow* 

A.Wahid, aged about 49 years, son of late Abdul 
Samad, resident of 191/3 Bagh Sher Jang, City 
Station, Lucknowo 

Smt. Uma Balani, aged 46 years, w/b late Shankar 
Lal Balani, reisident of E/3-A Punlab Nagar, 
Railway Colony, Alambagh, 'ucknow* 
K 

6*  Anant Kumar Deepak, aged 28 years, son of Tribhuwan 
Nath Srivastava, resident of 336/2  Kashmiri Mohalla,1 
opposite Post office Mansoor Nagar; Lucknow* 

7*  Chhote Lal Varma, aged about 55 years, son of late 
Ram Autar Singh, resident of 509/9CA, Old Hyderabad, 
Lucknow. 

K.D.S. Verma, aged about 54 years, on of Nand Lal 
Arya, resident of III/4A Talkatora Road, Alambagh, 
Lucknow* 

Shambhoo Nath Yadav, aged about 49 
B.A. Yadav, resident of 53/8 Old Ai 
Luck flow. 

ears, son of 
bagh Colony, 

• 
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10, Bansi La]. Bhatia, aged 52 years, son of Desh Raj 
Bhatia, resident of II 86 B New Sleeper Hut Colony , 
Alambagh, Lucknow. 

11. Surinder Singh, aged about 44 
Sohan Singh, resident of 0.18 
Lucknow. 

4\1' 

years, son of late 
Sindhu Nagar, Alambagh, 

24 years, son of 
22, New Ganesh Ganj, 

12. Dhir Singh Maurya, aged about 
Param Sukh Maurya, resident of 
Lucknow. 

	 Petitioners 

Versus 

1. Union of India through the Gene 
Northern Railway, Headquarters 
House, New Delhi. 

ral Manager, 
Office, Baroda 

2. Deputy Chief Mechanical Engineer (Works), Northern 
Railway, Carriage & Wagon WorkShop, Alambagh, 
Lucknow. 

3*  The Additional Chief Mechanical Engineer (Works), 
Northern Railway, Locomotive Works, Charbagh, 
Lucknow. 

4. Deputy Controller of Stores, Northern Railway, 
Alambagh, ludknow. 

Ir ... Respondents. 

1 
1 

Writ Petition under Article 226 
of the Constitution of Idia.  

The petitioners most respectfully beg to submit 

as under :. 

1. 	That the petitioners are employed in office 

clerk's and depot store keeper's cLdre on the post 

in grades indicated below against each in various 

seniority unit of the aforesaid cadres in Northern 
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.3. 

Railway workshops and stores under the control of the 

Dy. Dhief Mechanical Engineer, Addl. Chief Mechanical 

Engineer and Dy. Controller of Stores, Northern Aailway, 

Lucknow. The petitioners are employed in posts which 

fall in class III category: 

Sl. Name 
No. 

of the petitioners Desig./Grade Seniority Unit 

1. N.D. Agarwal 

2.Suresh Chandra 
iSrivastava 

Lallan Prasad 

A. Wahid 

Smt. Uma Balani 

Anant Kumar Deepak 

Chhote lal Vera" 

8. 	Verma 

Shambhoo Nath Yadav 

Bansi Lal Bhatia 

Autt.Supdt.(Mech.)  
Gr. Ils.550-750(RS) 

Asstt.Supdt.?ech.) 
Gr. h3,155045 (AS) 
	Mechanical Branch 

Clerks Group. 

lield Clerk (Mech.) 
425-70b (AS) 

S nior Clerk Estt. 
Gr. 1.33$ 5 	AS 

-do- 

-do- 

-do- 

Mechanical Branch 
Clerks Group 

EStablishment Branch 
Clerks Group 

Sr. Clerk (M ch 
Gr. -R030-56 

Clerk iMech.) 
Gr. is, 260-400 DST 
Asstt. Superintendent Stores Branch 
Gr. E6550-750(AS) 	clerks  Group 

Depot Store Keeper Gr.IIStores Branch Non- 
Grass 550-750( AS) 	ministerial Group. 

Head Clerk (General) 	Stores Branch 
Gr. B16425-700(4S) 	Clerks Group 

Depot Store Keeper 	Stores Branch Non- 
Gr.III Gras.425-700(A5) Ministerial Group. 

Surinder Singh 

Dhir Singh Maurya 

Sr. Clerk (sJul__ 
Gras. 330-560(A5) 

Clerk (General)  
Gr. 14260.i400 (49) 

Stores Branch 
Clerks Group. 

-do- 

2. 	That the office clerk's cadre also known as 

ministerial cadre under the ccntrol of the Dy. Chief 

Mechanical Engineer, Addl. Chief Mechd ical Engineer 

and Dy. Controller of Stores is comprised of various 

departmentwise seniority groups, namely, personnel 
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Group, Mechanical Group, Depot Store Group (General) 

and Depot Store Group (Ministerial). 	each of these 

departmemtwise seniority groups the constituent unit 

of the workshops and stores cadre of office clerks 

known as ministerial cadre there are saltioned posts 

of office clerks in variously desiated grades, viz., 

Office Clerk Gr. 260400 (a), Senior Clerk Gr. 

Rs.300-560(RS), Head Clerk Gr. Rs.425.700I1tS), Asstt: 
- 

Superintendent Gr. Es. 550-750(4), Superintendent 

Gr. Ilts. 700-900 (RS) and Depot Store Kee;er Grade I 
1 

. 	1 
Gr. lis.700-900 (RS), Grade II Gr. 14550450(AS), Grade 

III Gr, Its•430-700(aS), 

30 	That except the post of office c erk grade 

14260-400 (RS) rest of the posts in higher grades 

are the promotion grade posts and these 

by way of promotion by positive act of selection in 

the case of selection posts and by way DI' seniority-

cum*.suitability in the case of non-sel7tion posts, 

The details of selection and non-selection posts, 

mode of their filling up by way of proilltion are 

shown below in juxta position :- 

/(1,,  

ck1C- 

   



4.) 
.5. 

Si. Grade of the 
No. post of office 

clerks 

Classification of 
selection/non-
selection posts 

Extent upto 
the posts 
are filled 
up by 
promotion 

Mode of filling 
up of the posts 

1 	2 
	

3 
	

5 

Office clerk 
Gr.260-400(4S) 

66.2/3% direct 
recruitment 

33.1/3% selection 
post for class 
IV staff. 

33.1/3% from As indicated in 
class IV 	Cols. 3 &4 

Sr Office 	Non-selection 
erks 

Gr.330-560(AS) 

80% by promo-
tion from 
office clerk 
grade 
14260-400 and 
20% by direct 
recruitment 
of graduates 

80% promotion grade 
posts are filled 
by positive act 
of seniority-cum. 
suitability from 
among office clerks 
grade 260-400(AS) 

Head Clerks 
Gr.425-700(AS) 

-do- 100% by 
promotion 

By positive act 
of seniority-cum-
suitability from 
amongst office 
clerk grade 
Rs1p330-560(4S) 

Selection 

Non-Selection 

Selection 

4. Asstt. Supdt. Selection 
Gr.550450(AS) 

1.1 Superintendent Non-s ion 

1
.700-900(biS) 

Depot Store 
&eloper (III) 
dr.425-700(AS) 

Depot Store 
Keeper (II) 
Gr.550-750(M) 

Depot Store 
Keeper (I) 
Gr. 700-900(AS)  

-do- 	By positive act of 
S election 

100% by 	By positive act of 
promotion 	seniority-cumr 

suitability 

100% by 	 -do- 
promotion 

100% by 	 4  
promotion 

100% 100% by 
promotion 

4. 	That the Aailway 

E(SCT)57-CM1/20 dated 27. 

reservation of Scheduled 

(hereinafter referred to 

Board vide their letter No. 

4.1959 issued directions for 

Caste/Scheduled Tribe members 

in the abbreviated form as 



Annexure No.3  

.6- 

k/N 

SC/ST) in the selection posts filled by promotion 

from grade to grade in class III railulay services 

(Para 1(b) of the letter) and vide letter No.E(SCT)72 

GM 15/5 dated 11.1.1973 the Railway Bard had issued 

directions conveying their decision that the quota of 

15% and 70 for SCIST respectively may also be provided 

in promotion to the categories and poets in class I, II, 

III & IV filled on the basis of seniority-culm-suitability. 

The copies of Railway Board's letters?  dated 27.4.1959 

and 11.1.1973 are filed as AnnexuresNoa. 1 and 2 

respectively to this writ petition. 

Pie fr 

..2C , ( 

5• 	That the Railway Board vide letter No.E(SCT) 

7CM 15/10 dated 20.4.1970 referring io the policy of 

Government of India in regard to the reservation of 

SC/ST in posts and services laid down in the Ministry 

of Home Affairs 0.M. No.42/21/49/NGSI  dated 13.9.1950 

issued directions revising earlier lercentages of 

reservation for SC/ST members to 151 and 70 respectively. 

A true copy of Railway Board's letter dated 20.4.1970 

is filed as Annexure No.3 to this writ petition. 

6. 	That there are three inter-:related Articles in 

the Constitution of India which mainly govern the 

principle of reservation of appoi+ents of posts for 

the SC/ST in Central Government services inclusive of 

the railway services, the true extracts of which are 

given below:.: 

"Article 33  - The claim (4' the members of the 
Scheduled Castes and Scheduled Tribes shall be 
taken into consideration Iconsistantly with the 
maintenance of efficiency of administration 
in the making of appointients to services and 
posts in connection with the affairs of the 
Union or of a State. 
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"Article 16(1) - There shall be equality of 
opportunity for all citizens in matters rela-
ting to employment or appointment to any 
office under the State. 

"Article 16 	- Nothing in this article shall 
prevent the State from making any provision 
for the reservation of appointients or posts 
in favour of any backward class of citizens 
which, in the opinion of the State, is not 
adequately represented in the services under 
the State." 

7* 	That it would be seen in Article 16(4) of the 

Constitution that the exception to Articie 16(1) of 

the Constitution is only in respect of reservation of 

appointments of posts in favour of backward class of 

citizens within the purview of which the Government of 

India have made the policy of reservatiorOin favour 

of SC/ST and in implementation of the said policy of 

the Government if any directive is issued by any 

Government authority in deviation of the constitutional 

-7- 

provision of Article 16(4), the same being in violation 

of the constitutional provisions, is ultra1vires. 

8. 	That vide letter No.E(SCT)7001 15/ 10 dated 

29.4.1970 the Railway Board had prescribed a 40 point 

roster to regulate the promotions of railway employees 

to ensure reservation of vacancies for SC 4d ST in 

deviation of constitutional provisions of roservation 

of posts laid down in Article 16(4) of the donstittitins: 

A true copy of the Railway Board's said letter dated 

29.4.1970 is filed as Annexure No.4 to this writ 

petition. 

9* 	That as demonstrated by the petitionmrs before 

the Hon'ble High Court of Judicature at Allahabad in 



Writ Petition No.1809/72 J.C. Malik & others v/s Union 

of India and others vide chart filed with the writ 

petition, by strict application of the faulty and void 

40 point roster, a position reaches whereby SC would 

have been having 56% of posts in the cadre of 'At grade 

Guards on MB Division of Northern Aailway and a further 

illustration of similar situation in the chart filed 

Amnexure No.5 	as Annexure No.5 to this writ petition would also 

corroborate that by strict application of the faulty 
,:) 	and void 40 point roster after lapse of 23 years of 

its implementation a position reaches where there 

remains only one post out of cadre of 100 posts for 

non-scheduled caste employees. 

10* 	That the Hontble High Court of Judicature at 

Allahabad in their judgment in Misc. Writ Petition No. 

1809/72 have observed as under 

wile chart indicates that if 15% quota is 

against the available vacancies, the result 

would be that by December 19843  scheduled 

castes will be having 56% of posts in the 

cadre of A Grade Guards. This would be in 

violation of clause (1) to Article 16 of 

the Constitution. Article 16(1) ensures 

equality of opportunity to all citizens in 

matters relating to appointments to any 

office under the State, and clause (4) of 

Article 16 read with article 335 is an excep-

tion to clause (1) which confers power on the 

State to make reservation in the Witter of 

appointments in favour of Scheduled Castes, 

S/Tribes and other backward classes. The 

power conferred under clause (4) cannot be 
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exercised in a manner to make the reservation 

so excessive that it may pratically deny a 

reasonable opportunity of employment to 

members of other communities. (See T Devadasa 

V. Union of India & another (AIL 1964 Sc 
1\ 

179)." 
ti 

11. 	That Honlble Supreme Court of Idia in CMP 

No.26627 of 1984 Union of India & others Vs. J.C. Malik 

in their clarificqtion announced on 24.9.1984, hive 

given a directive which reads as under :4 

"We clarify our order dated February 24th 19841  

by directing that the promotion 'which may be 

made hereafter will be strictly in accordance 

with the judgment of the High Court and such 

promotions will be subject to the''l result of 

the appeal. If any promotions ha*e been made 

after Feb. 241  1984 otherwise than in accor-

dance with the judgment of High Court such 

promotions shall be adjusted against the future 

vacancies. 

G.N.P. is disposed of accordingly." 

From the aforesaid directive of the 'Supreme 

Court of India it would be seen that Hontble\ Supreme 

Court upholding the spirit of the judgment of the 

Honlble High Court of Judicature at Allahaba. in 

Civil Misc. W.P. No.1809/72 J.C. Malik & airs Vs. 

Union of India & others have made it clear tat promo-

v
A tions which may be made hereafter will be 

stictly in 

accordance with the judgment of the court and as such 

promotions will be subject to 
the result of 4e appeal. 
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That railway authorities, the respondents, 

applying the principles of reservation in the vacancies 

on the basis of the said 40 point faulty and void 

roster, are making promitions on the mserved posts 

totally forgetting that the reservatioa is only of 

the posts of certain category in the grade of the 

cadre and (lot to the vacancies. The net result is 

that such prombtions of the reserved posts in the 

cadre is in excess of the limits of reservation pres-

cribed by the Aailway Board in their letters filed as 

Annexures 1 and 2 to this writ petition, viz. 15% for 

SC and 7% for ST in a cadre of servicos as would be 

seen in the case of Superintendent (Establishment), 

Superintendent (Mechanical), Superintendent (General) 

in the grade of R:4700-900 of Northern Aailway Lucknow 

workshops and stores in the chart filed as Annexure No.6 

to this writ petition indicating the actual position of 

posts occupied by the SC/ST in various seniority groups 

of the office clerks and depot store kepers in various 

grades of the posts under the control o 

Mechanical Engineer, Alambagh, Lucknow,  

Dy. Chief 

Addl. Chief 

  

Mechanical Engineer, Charbagh, Ludknow And Dy. Controller 

of Stores, Northern dailway, Alambagh, *Icknow. 

That recently this question was ,raised in the 

High Court of Punjab and Haryana at Chah igarh and in 

all these cases Division Benches of High Court of Punjab 

and Haryana were pleased to pass orders 'that further 

promotions of SC/ST candidates in excess, of number of 

posts reserved for them under the instvuitions, i.e., 

15% and 7% respectively totalling to 22i% were stayed. 

A true copy of the order passed by the HOntble High 
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Court of Punjab & Haryana at Chandigarh in case No. 

16 50 of 1983 in C.Ur No. 23 55 of 1983 d.L. Dhawan & 

ohhers Vs. Chairman dailwsy Board, Now Delhi, is filed 

Annexure No.7 	as Annexure Nos7 to this writ petition. 

14: 	That the similar question regarding promotions 

of SC/ST in excess of their prescribed quota of 15% 

and 7% respectively was also raised in a writ petition 

in the Hontble High Court of Judicatuine Madhya Pradesh 

at Jabalpur Misc. Petition No. 543/4 and on 14.3.1984 

Division Bench of Hontble High Court of Judicature, 

Madhya PradeNh at Jabalpur passed an order that further 

promotions ofSC employees in excess ot number of posts 

reserved for them under the departmental instructions, 

i.e., 15% shall not be made. 

15. 	That as recent as on 7011.1984 this Honi ble 

High Court of Judicature at Allahabadl granting stay 

order on application in Civil Misc. Writ petition 

filed by Kashi dam Khanna & others Vs.1  Union of India 

& others issued the directive which reads as under :- 

'Meanwhile, until further orders of this 

court the respondents are restrained from 

granting any promotions from amongst Scheduled 

Caste and Scheduled Tribe can4idates to the 

posts of Supdt. grade 700-900 Asstt. Supdt. 

grade 550-750, Head Clerk grae 425-700, 

Chief Personnel Inspector grade 700-900, 

Welfare Inspector grade 550-750 in excess of 

the quota of promotions reserved for Scheduled 

Caste or Scheduled Tribe candidates as pres- 
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cribed under the applicabl e circular issued 

by the Hly. Board." 

A true copy of the said stay order granted by 

this Honlble Court at Allahabad on 1.11.1984 is filed 

Annelilre No. 	as Annexure No. to this writ petition. 

That the Ministry of Home Al firs, Department 

of Personnel and Administrative Aefrms, 0.M. No.36012/ 

3/78 Estt(SCT) dated 9.2.1982 have clearly brought out 

the limit of reservation restricting utilisation of 

vacancies against carried forwari and current reserva-

tions to the extent where the over-all representation 

of SC and ST in the total strength of the concerned 

grade of cadre is found to be inadequate, i.e., the total 

number of SC/ST candidates in that grade has not reached 

the percentage of reservation for SO/ST respectively 

in the grade as a whole and this letter of Home Ministry 

was dodketted to all Zonal Railways 'under Railway 

Board's letter No.82E(SCT)39/2 dated)29.4.1982 with 

the instructions that the Home Ministry's instructions 

also apply to the Railway services. The copy of Railway 

Board's said letter dated 29.4.1982 docketting Home 

Annee No.9 	Ministry's 0.M. dated 9.2.1982 is fiied as Annexure No.9 

to this writ petition. 

02er- (:). 

That on thorough scrutiny of the 40 point 

roster to regulate reservation of posts in promotions 

in favour of SC & ST candidates on the railways intro-

d cad vide Railway Board's letter dated 29.4.1970 filed 

v048 Amnexure No.4 to this writ petition in the light of 

constitutional provisions, Government's policy and 

various judicial pronouncements/orders referred in the 
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aforesaid paragraphs would reveal that although the 

outlook of the 40 point roster shows the reservation in 

favour of SC & ST to the extent of the prescribed 

percentage, i.e., 15% for SC and 70 for ST, viz., out 

of 40 points on the meter 6 points are fixed or ear-

marked for SC and 3 for ST, yet by its application 

wiithout restricting the same after achieving the over-

all representation of SC & ST in the total strength of 

the concerned grade of a cadre as a whole as clarified 

by the Ministry of Home Affairs in their 0.M. dated 

9.2.1982 filed as Annexure No.9 to this writ petition 

is ultra vires and void, Thus 40 point roster remains 

only a media for filling up the reserved posts when 

pripmotions and appointments have to be made in a grade 

of a cadre on the basis of the reservation of posts 

available in such a grade of a cadre and this media 

(i.e. 40 point roster) comes to an end as soon as the 

prescribed limits of reservation of posts in that very 

grade of a cadre, viz., 15% for SC and 7% for ST 

have reached in that very grade of a cadre. 

That the respondents are still continuing to 

make promotions of the SC and ST candidates on the 

basis of reservations even after the limits of reservation 

have exceeded. A chart showing such irregular and 

arbitrary promotions of SC/ST candidates in the clerical 

and depot store keeper's cadre in various grades in 

excess of the prescribed percentages of reservation, 

i.e., 15% for SC and 7% for ST is filed as Annexure 

No.6 to this writ petition. 

That it would be seen in the factual position 
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shown in the chart filed as Annexure Noi6 to this 

writ petition that in certain grades of the office 

clerks and depot store keepers, that is, Superintendent 

(Estt.), Superintendent (Mechanical), Superintendent 

(General) in grade h4700.900, all the posts have been 

filled up in excess of the prescribed reservation limit 

of 15% and 71% respectively for SC/ST candidates in 

an irregular and arbitrary manner by faulty implementa-

tion of 40 point roster in violation of the constitu-

tional provision under Article 16(1) of the Constitu-

tion and the judicial pronouncements including the 

latest one of the Hontble Supreme Court of India on 

24.9.1984. A photostat copy of the order of the Hontbla 

Supreme Court dated 24.9.1984 is filed as Annexure No. 

10 tb this writ petition. Annexure No.I0 

That there is a great dis-satisfaction amongst 

the general candidates not belonging to the SC/ST 

community seeing that the SC & ST candidates are being 

irregularly and arbitrarily promoted by the respondents 

far in excess of the reservation quota jeopardising the 

opportunity of promotions of the general candidates 

and thus unless the stay order is granted by this -,r  

Hontble Court the general candidates and the petitioners 

4- /a &F- That the Aailway Board vide their letter No. 

PCIII/84/UPG/9 dated 16.11.1984 docketted under Clq(P) 

re N. lily. New Delhi's letter No.561-E/225-98/Gen/PC/Pt.V 

dated 24.11.1984 have conveyed their decision to re-

structure certain categories of groups C & D including 

the office clerks cadre known as ministerial cadre in 

t)4;f1 	
would suffer substantial harm and irreparable loss. 
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which certain existing number of posts in lager grades 

have to be upgraded to higher grades of promotion and 

consequently the promotion grade posts wiould be avail- 

ower grades. able for promotiOn of the existing staff' in 

 The respondents hate decided to follow the same said 

principle of promoting the SC/ST candidates in excess 

of the reservation quota prescribed for them by follow-

ing an arbitrary and void concept of 40 ipoint roster 

even after achieving the prescribed limitrs of reserva-

tion. This would result in reducing rather jeopardising 

the opportunity of promotion of general candidates in 

utter disregard and abuse of spirit and provisions 

enshrined in Article 16(1) of the Constitution of India 

besides disregard of the orders passed by the Honible 

Supreme Court of India on 24.9.1984. A copy of Aailway 

Board's said letter dated 16.11.1984 is filed as 

Aanexure Nd 11 	
Annexure No.11 to this writ petition. 

22. 	That it 
is, therefore, just and proper that 

this Hontble Court may stay further promotions of SC/ST 

candidates in the posts of Superintendent (Establishment), 
1 

, 

Superintendent (Mechanical), Superintendent 
(General) 

in the grade of 14700-900, Assistant Superintendent 
i 

(Establishment), Asstt. Superintendent (Mechanical), 

Asstt. Superintendent (General) in the grade of 
1 

1%650-750, Head Clerk in the grade of Rso4.25-700, Senior 

Clerks in the grade of Ils.,330 -560, Depot Store Keepers 

in the grade of 1;4.700-900, Depot Store Keepers in the 
I 

grade of R4550-750 and Depot Store Keepere in the grade 

of 1lu4.25-700, as already personnels promoted to the 

aforesaid posts on the basis 
of reservation are far in 

excess of the number of posts reserved for them, that is, 

15% and 7% respectively for SC/ST as pre\scribed under 
1 
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of the Railway Board date 20.4.1970 

(Annexure Nos. 1 & 2 to this writ petition). 
cot  ,6 hely k LeOec hAA 	J-i-1985 

the circulars 

and 11.1.1973 
The above ko&i4 

23. 	That the petitioners have no other alternate 

or equally efficacious remedy open to them except by 

way of this writ petition under Article ?26 of the 
among 

Constitution of India inter-alia on the followingLother 

grounds:- 

GROUNDS 

(A) 	Because within the frame of Constitutional 

provisions, i.e., Article 335, Article 16(4) 

and Article 16(1) of the Constitul;ion of India 

as also various judicial pronouncments inclu-

ding the latest one by Hontble Supreme Court 

of India on 2409.1984 and this Hon'tble High 

Court of Judicature at Allahabad 66 7.11.1984 

the percentage of reservation in favour of 

members of SC/ST communities has been held 

to be in relation to a particular grade of 

the post in a cadre/category and not with 

relation to the vacancy that may o cur at any 

point of time. Judicial decisions of Hontble 

High Court of Punjab and Haryana ai Chandigarh, 

Madhya Pradesh at Jabalpur and this' Hont ble 

High Court of Judicature at Allahabad have 

already issued necessary directionsthat no 

further appointment/promotion can b made on 

the basis of reservation in those categories in 

which the prescribed limits, viz., 157. for SC 

and 7% for ST have already been made and the 
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railway authorities have only p 

tion to make appointments/pro= 

particular category/grade by wa 

upto the prescribed limits of 1 

7% for ST. 

ower of jurisdic-

tions in a 

y of reservation 

5% for SC and 

Because the reservation prescribed for SC & ST 

candidates by the Aailway Board in its circular 

dated 11.1.1973 is in relation to the categories 

and posts in class I, II, III atad IV services 

and not with relation to the vacancy that may 

occur at any point of time. 

Because the Ministry of Home Affairs, Government 

of India, clarifying their poli t y of reservat-

ion vide their OM No.36012/3/78stt(SCT) 

dated 9.2.1982 restricted the utilisation of 

vacancies against carried forgad and current 

reservations to the extent whear4 over-all repre-

sentation of SC & ST in the total strength of 

the concerned grade or cadre is 

 

found to be 

   

inadequate , i.e., the total number of SC/ST 

candidates in that grade has not reached the 

prescribed percentages of reservation for SC/ST 

respectively in the grade as a whole. 

Because the 40 point roster is only a media 

for filling up the posts when pomotion/ 

4J3pointments have to be made on the basis of 

the reservation and this media xxxxst comes to 

an end as soon as the prescribe limits of 
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15% and 7% of posts have reachel in any parti-

cular category/cadre/grades  

Because the respondents can make promotions/ 

appointments in a particular category/cadre 

on the basis of reservation only upto the 

limits prescribed, viz., 15% and 7% for SC/ST 

  

candidates respectively and no fylither promotion4/ 

appointments can be made in a grde of a 

category/cadre on the basis of rlservation if 

the limits of promotion/appointme ts by way 

of reservation have already reaciLd the quota 

fixed, viz. 15% and 7%. 

Because in the .grades of Superintendent (Estt.), 

Superintendent (Mechanical) and Superintendent 

(General) in the grade of Its.700-9p0 (AS) promo-

tions have already been made far in excess 

of the prescribed limit of reservation for 

SC/ST , that is 15% and 7% fespe4tively which 

are required to be adjusted againit future 

vacancies in accordance with the Ilarificatory 
1 

order of the Hon'ble Supreme Court dated 

24.9.1984. 

Because as a result of re-structuring of certain 

group 'C' & t1)' (Class III & IV sevices) of 

cadres some existing posts in lower grades are 

due to be upgraded in higher graded; of those 

cadres w.e.f. 1.1.1984 in terms of the Railway 

Board's letter No.PCIII/84/UPG/9 d4ted 

16.11.1984 filed as Annexure No.11 to this writ 
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petition and consequently the existing incumbents 

in lower grades of the relevant re-structured 

cadre would be due for promotiong against 

upgraded posts in such cadres of office clerks 

  

also known as ministerial cadre iinder the 

control of the Dy. Chief Mechanical Engineer, 
1 

Addl.Chief Mechanical Engineer aid Deputy 

Controller of Stores and if resppndents are not 

restrained from making promotion of SC/S1 

candidates by making faulty and void application 

of 40 point roster beyond prescribed limits of 

reservation, viz. 15% and 7% respectively 

the general candidates/employees
I would be sub-

jected to irreparable loss by.snatching oppor-

tunity of their promotion in abuse of constitu-

tional provisions. 

P AAYEA  

WHEAEFORE it is most respectfully prayed that 

this Hontble Court may be pleased to :- 

(i) 	issue a writ, direction or order in the nature 

of mandamus directing the respon4ents : 

(a) not to make any further appointment/ 

promotion of SC/ST candidate to the posts 

of Superintendent (Establish4ent), Supdt. 

(Mechanical), Supdt.(General) in the grade 

of Ils.700-900, Asstt. Supdt. (Estt.), Asstt. 

Supdt. (Mech. )2  Asstt. Supdt!. (General) 

in the grade of Rs.550-750, Head clerks in 

the grade of R:4,425-700, Senir clerks in 
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the grade of Rs• 3 3 0- 560, Depot Store Keepers 

in the grades Rs.700-900, Rs. 550-750, 0-750 

Rs.425-700 in excess of the limits of reser- 

vation, that is, 15% and 7% '  

for SC/ST of sanctioned posts,  

the aforesaid grades; 

respectively 

in each of 

(b) to bring the application of 11 0 point roster 

in the matter of promotion to all the said 

promotion grade posts of ministerial and non-

ministerial cadres to an end as soon as the 

prescribed limits of reservation for SC/ST 

candidates, viz. 15% & 	ofi ii  sanctioned 

posts in each of these graded are achieved; 

issue any other suitable writ, direction or 

order as may be deemed just and proper in the 

circumstances of the case; 

award the costs of the writ petition to the 

petitioners. 

Dated Lucknow: 	 (L.P .Shukl 
Advocate, 

December $ 1984. 	Counsel for the petitioners. 
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(b) ExamIlail_fEam_gE,A4e  to erad. 	Class For promotion to "Selectionnp 	 there will be the prescribed quota of reservation The field 
of consideration in the case of Scheduled Ci te and 
Scheduled Tribe candidates should be four times the number of posts reserved without any condition of 
qualifying period of service in their case, subject to 
the condition that consideration should not ormally 
extend to such staff beyond two grades immed ately 
below the grade for which selection is held 

(c) n2V_ISALEPALCUBSIALI_LLI 	are certain other types of posts on Aailwa Ys such as 
Passenger Guides, Welfare Inspectors, SafetyInspectors, 
Platform Inspectors, Publicity Inspectors, Vigilance 
Inspectors, etc. which are ex-cadre posts filled by 

27th April 1959. 
aailway Board's letter No.E(SCT)57GM1/20 dated 

Sub: Aeservation for members of Scheduled Castes and Scheduled Tribes in posts filled by;on Railways. promotion 

Aeference is invited to Board's letter No. 1 
E55GMO dated 5th October 1955. 

The itaiiway Board have, in partial modification of pars IV of the above letter, decided as follows:- 

(a) Promotion from Clas IV to Class III and from Class II to Class 	
- The Aailway JOoard have decided that promotions from Class IV to Class III and from Class III to Class II 
service are ofIthe nature of direct recruitment and the prescribed quota of reservation for 

Scheduled Castes and Scheduled Tribes should be provided as in direct recruitment* The 
field of eligibility in the case of Scheduled Caste 
and Scheduled Tribe candidates should 

be four times the number of posts reserved without any condition 
of qualifying period of service in their case, subject 
to the condition that such consideration should not 
normally extendto staff beyond two grades immediately below the grade for which the selection is held. 

** ** 

14P 

E AT ALLABABAD 
IN THE BONI/1

1LE HIGH COUAT OF JUDICATUI 

SITTING AT LUCKNOW 

N.D. Agarwil & others 	............. 	Petitioners 

Writ Petition No. 	
of 1984' 

Versus 

Union of India & others ............. Aespondents. 

Annexure No.1 

2. 
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drawing staff from more than one branch, Filling of 
these posts is in the nature of direct recruitment and 
the reservation for Scheduled Castes and Scheduled 
Tribes as applicable to direct recruitIment should be 
applied. 

(d) General  - (i) In the event of Scheduled 
Caste and Scheduled Tribe candidates not being found 
suitable for promotion, the reserved vacancies imay be 
filled tenatatively but not finally by others; the ten-
tatively filled vacancies should be carried forward and 
included in the number of reserved quota fixed for the 
next selection. Where the number of Scheduled Caste 
and Scheduled Tribe employees selected on a subsequent 
occasion falls short of the total reservation, the number 
of Scheduled Caste and Scheduled Tribe candidates so 
selected should first be off-set against the reserved 
posts carried forward. Should there be any reserved 
vacancies of the previous quota still left unfilled, 
such vacancies should then betreated as unreserved and 
filled by "others". 

Again, where Scheduled Caste and Scheduled 
Tribe candidates are found unsuitable in the selection 
and thus superseded, such employees should be given two 
more chances in the subsequent selection before finally 
judiging them as unfit for further promotion. Cases of 
Scheduled Caste and Scheduled Tribe candidates who are 
found unfit for promotion should at each stage be placed 
before the General Manager for his information and such 
action as he considers necessary. 

While filling the posts on promotion, 
however, candidates of these communities should be 
judged in a sympathetic manner and arrangements made 
where necessary, to give to such staff, additional 
training and coaching, to bring them up to the standard 
of others. 

The decision of the Aailway Board providing 
reservation for Scheduled Castes and Scheduled Tribes 
in promotion vacancies as laid down above, comes into 
effect from 4th January 1957. It will, therefore, be 
necessary to calculate the number of posts that should 
have been made available to the Scheduled Castes and 
Scheduled Tribes during 1957 and 1958 and these should 
be carried forward to be filled in 1959 and thereafter 
in terms of Board's letter No.E(SCT)58041/61 dated 
23rd March 1959. 

(c) It would be desirable to prepare a list of 
"General Posts". The Board, therefore, request that a 
complete list of posts on your Aailway which can broadly 
be includedunder the heading "General Posts" may be 
furnished to them as early as possible and in any case, 

„,--Rithin three months from the date of receipt of this 
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IN THE H0N1 BLE HIGH COURT OF JUDICATURE AT ALLAHABAD 

SITTING AT LUCKNOW 

Writ Petition No. 	of 1 984 

N.D. Agarwal & others 	 .. Petitioners 

Versus 

Union of India & others 	 . Respondents 

Annexure No.2 

Aolle4  

Railway Board's letter No.E(SCT)72CM15/5 dated 
11th January 1973. 

Sub: Reservation for Scheduled Castes and Scheduled 
Tribes - Promotion to posts filled on the basis 
of seniority-cum-suitability. 

deference Board's letter No.E(SCT)68-CM15/10 
dated 27th August 1968 which provides.for a reservation 
quota for Scheduled Castes/Scheduled lribes in 
promotion to (i) selection posts in Class III and 
(ii) posts filled on the basis of competitive examina-
tion limited to Departmental candidates in Class II, 
III and IV provided the element of direct recruitment 
to those grades does not exceed 50 per cent. 

After careful consideration, the Board have 
now decided that a quota of 15 per cent and 7.1/2 
per cent for Scheduled Castes and Scheduled Tribes 
respectively may also be provided in promotion to the 
categories and posts in Class I, II, III and IV filled 
on the basis of seniority-cum-suitability provided 
the element of direct recruitment to those grades, if 
any, does not exceed 50 per cent. 

The number of reserved vacancies in a recruit-
ment year (viz, financial year on thel  Railways) should 
be determined on the basis of the 40-point roster 
circulated as Annesure I under Board's letter No. 
E(SCT)70T115/10 dated 29th April 1970. In regard to 
the procedure for filling up non-selection posts in 
Class III and Class IV attention is invited to the 
instructions contained in Board's letter No.E(NG)/66 
1%1/98 dated 13th October 1967.- In cases where for 
a reserved vacancy, a reserved community candidate 
does not come up in turn for being adjudged for suita-
bility in accordance with the normal general seniority 
list, the suitability of next availalple candidate 
belonging to Scheduled Castes/Scheduled Tribes from the 
same list Should be adjudged. Attention is also invited 
to Board's letters No.E(SCT)70C415/6dated 29th July 
1970 and dated 31st August 1971 which provide for a 
relaxation for 10 per cent in qualifying marks to 
reserved community candidates in suitability tests, 
written/oral/Trade Tests ih the categories where safety 
aspect is not involved. Wherever interviews are held, 
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the Scheduled Caste/Scheduled Tribe candidates should 
be interviewed in separate blocks in accordance with 
the instructions contained in Board's letter No.E(SCT) 
700E15/15/1 dated 19th November 1970. The list of all 
the candidates found suitable (viz. Scheduled Caste/ 
Scheduled Tribes and others) should thereafter be arran-
ged in the order eif their original seniority. The 
actual promotions will be made in the same order and 
not in accordance with the roster points, although the 
number of reserved vacancies are to be determined with 
reference to the roster points as stated above. 

4. In case the reserved community candidates 
equal to the number of reserved vacancies are not found 
suitable for promotion even with relaxed standard, the 
reserved vacancies may be de-reserved after following 
the procedure prescribed for de-reservation as in the 
case of selection categories. The quota so de-reserved 
will be carried forward to three subsequent recruitment 
years; the year in which no panel is formed is not to be 
taken into account for this purpose. For exchange of 
vacancies between Scheduled Castes andScheduled Tribes 
the instructions contained in para 4 of dailway Board's 
letter No.E(SCT )70CM15/10 dated 20th April 1970 are to 
be followed. 

5. These orders take effect from 27th November 
1972  except where a suitability list for promotion has 
already been prepared and approved by the competent 
authority before that date. ts\kl'crkA41.,L•t. d5A Actk.-1 



a 6 	1,-)-6`[ 

IN THE HON'ELE HIGH COUAT OF JUDICATUAE AT ALLAHABAD 

SITTING AT LUCKNOW 

Writ Petition No. 	of 11984 

N.D. Agarwal & others  	Petitioners 

Versus 	1 

Union of India & others 	 Aespondents 

Annexure No.3  

Railway Board's letter No.E(SCT)70CMt5/10 dated 
20th April 1970. 

Sub: Reservation for Scheduled Castes and Scheduled 
Tribes - Aevision of percentages and period of 
carrying forward of such reservation Utilization 
of vacancies reserved for Scheduled Castes in 
favour of Scheduled Tribes and vice-versa. 

The policy of the Government of India in regard 
to reservation for Scheduled Castes and Scheduled Tribes 
in posts and services under the Government of India 
was laid down in the Ministry of Home Affairs Aesolution 
No.42/21/49/NCS dated 13th September 1950, circulated 
with Railway Board's letter NosE47011/49/3 dated 23rd 
December 1950. The question of revising the percentages 
of reservation for Scheduled Castes and Scheduled Tribes 
in posts and services under the Government of India in • 
the light of the population of these communities as 
shown in the 1961 census has been under consideration 
of the Government for some time. It has now been decided 
in modification of the decisions contained in paras 2 
and 4(1) of the Ministry of Home Affairs' Aesolution 
dated 13th September 1950, that the following reserva-
tion will hereafter be made for Scheduled Castes and 
Scheduled Tribes in posts and services 'Which are filled 
by direct recruitment:- 

Recruitment on All-India Baill -(i) Scheduled 
Castes  - Instead of the existing reservation of 12.1/2 
per cent, there will be a reservation of 15 per cent 
of the vacancies in favour of Scheduled ,Castes. 

(ii) Scheduled Tribes  - The reservation for 
Scheduled Tribes will be 7.1/2 per cent as against the 
existing reservation of 5 per cent. 	I.  

Recruitment on Local/Regional basis  - In 
posts and services recruitment to which is made on a 
local or regional basis i.e. the posts the scales of 
which do not go beyond 114375 Per month, the percentage 
of reservation for Scheduled Castes and Scheduled Tribes 
shall be revised wherever necessary after taking into 
account the percentage of population of Scheduled Castes 
and Scheduled Tribes in the various States and Union 
Territories according to 1961 Census. Till then the 
existing percentages, prescribed for different Aailways 
in this regard, may continue to be applied for Scheduled 
Castes and Scheduled Tribes. 

Ir‹..\,(70Vt141." 
• 
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2. It has also been decided that in vacancies in 
posts filled by promotion in which reservation have 
been provided vide Aailway Board's letter No.E(SCT)68 
CM15/10 dated 27th August 1968, the percentages of 
reservation for Scheduled Castes and Scheduled Tribes 
in such posts shall also be raised from 12.1/2 per cent 
to 15 per cent in favour of Scheduled Castes and from 
5 per cent to 7.1/2 per cent in favour of Scheduled 
Tribes. 

3, In terms of the instructions contained in this 
office letter No.E(SCT)63C415/16 dated 6th October 1964, 
vacancies reserved for Scheduled Castes and Scheduled 
Tribes which are not filled by candidates, of the appro-
priate communities due to non-availability of candidates 
of these communities are required to be carried forward 
to subsequent two recruitment years. It has now been 
decided that the period for carrying forward of the 
reserved vacancies should be increased from two to three 
subsequent recruitment years. The year in which no 
recruitment takes place is not to be takeh into account 
for the purpose of calculattig; three years limit of 
carry forward. Aeserved vacancies which had arisen 
prior to the date of issue of this letter and which have 
already been carried forward for one year will now be 
carried forward to two more recruitment years and 
similarly reserved vacancies which have been carried 
forward for two years will be carried forward to the 
third recruitment year as well. 

The question of utilisation of vacancies 
reserved for Scheduled Castes by appointing Scheduled 
Tribes and vice versa has also been considered and it 
has been decided, in modification of the orders contained 
in Board's letter No•E(SCT)62CM19/2 dateOnd August 1962 
that while vacancies reserved for Scheduled Castes and 
Scheduled Tribes may continue to be treated as reserved 
for the respective community only. Scheduled Tribe 
candidates may also be considered for appointment 
against a vacancy reserved for Scheduled Caste candidate 
where such a vacancy could not be filled by a Scheduled 
Caste candidate even in the third year to which the 
vacancy is carried forward. While advertising or noti-
fying a vacancy which has been carried forward to the 
third year, it should therefore be made clear in the 
advertisement/requisition that while the vacancy is 
reserved for Scheduled Castes, Scheduled Tribe candi-
dates would also be eligible for consideration in the 
event of non-availability of suitable Scheduled Caste 
candidates. This arrangment will likewise, apply also 
in the case of vacancies reserved for Scheduled Tribes. 
Accordingly in the third year of carry forward, candi-
dates both from Scheduled Castes and Scheduled Tribes 
will be considered against reserved vacancies. 

The above instructions will take effect 
tc4 from 25th March 1970. 
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IN THE HOWEILF HIGH COURT OF JUDICATURE 

SITTING AT LUCKNOW 

Writ Petition No. 	of 1984 
j 

N.D. Agarwal & others 	  

AT ALLAHABAD 

Petitioners 

Versus 

Union of India & others 	  Respondents 

Ann exure N0,4  

Aailway Board's letter No.E(SCT)700415/10 dated 
29th April 1970. 

Sub: Reservation for Scheduled Castes and Scheduled 
Tribes - devised rosters to give effect to the 
increased percentages of reservatilms 

Ref: Board's letter of even number dated 20th April 1970 

The model rosters for reservation of vacancies 
for Scheduled Castes and Scheduled Tribes filled by 
direct recruitment on all India basis 14 open competi-
tion and also for posts filled otherwise than by open 
competition were circulated to Aailways vide Board's 
letter No.E(SCT)64C415/1 dated 16th January, 1964. ,  
Consequent on the Government's decision to increase 
the percentages of reservation for Scheduled Castes and 
Scheduled Tribes as communicated in Board's letter of 
even number dated 20th April 1970, the rosters have been, 
revised and the revised rosters are enclosed as in 
Annexure I and II. 

For posts filled by promotion Where reservation 
has been provided for Scheduled Castes and Scheduled 
Tribes, the roster prescribed in Annexuye I is to be 
followed. 

" 

    

Vacancies filled on or after 25th March 1970, 
should be shown in the rosters to be opened in the 
forms now prescribed unless selections ,for filling 
recruitment/promotion vacancies were mide prior to 
25th March 1970. The existing rosters sihould be deemed 
to have been discontinued from that date. The unfilled 
reservation, if any, in the existing rooters should be 
carried over to the new rosters, vkiX,ck 2 it-IA-1*Y 

2 • • • • 	. 
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ANNEXUAE I 

 

  

   

Point in 	Whether unreserved 
	

Point in 
the Roster 	or reserved 

	
the Aoster 

Scheduled Caste 
	

21 

Unreserved 
	

22 
	

Sch leduled Caste 

Unreserved 
	

23 
	

Unreserved 

Scheduled Tribe 	 24 
	

Unreserved 

Unreserved 
	

25 
	- I unreserved 

Unreserved Unreserved 
	

26 

Unreserved 
	

27 
	

Unr(served 

Scheduled Caste 	 28 
	

Scheduled Caste 

Unreserved 
	

29 
	

Unr7serVed 

Unreserved 
	

30 
	

Unreserved 

Unreserved 
	

31 
	

Scheduled Tribe 

Unreserved Unreserved 
	

32 

Un4erved Unreserved 
	

33 

Scheduled Caste 	 34. 
	Unreserved 

Unreserved Unreserved 
	

35 	
1 

SchOuled Caste Unreserved 
	

36 

Unreserved Scheduled Tribe 	 37 

Unreserved 
	

38 
	

Unreserved 

Unreserved 
	

39 
	

Unreserved 

20 
	

Unreserved 
	

40 	- Unreerved 

Note - If there are only two vacancies to b'14 filled in 
a particular year, not more than one! may  be 
treated as reserved and if there be Only one 
vacancy, it should be treat as unreserved* 
If on this accouTt, a reserved pointlis treated 
as unreserved, the reservation may be carried 
forward to the subsequent three recruitment 
years. 

1 

2 

3 

4 

5 

6 

8 

9 

10 

11 

12 

13 

14 

15 

16 

17 

18 

19 

cr\liAokt..1-1 	to-/ 

Model Aoster for posts filled by direct recruitment 
on all India basis by open competition 

Whether unreserved 
'or reserved 

Unreserved 
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ANNEXURE II 

Point in 
the Roster 

Model Roster for posts filled by direct recruitment 
on All India basis otherwise than byopen competition. 

Point in 	lihether unreserved 
the Roster ' or reserved 

21 

22 

23 

24 

25 

26 

27 

28 

29 

30 

31 

32 

33 

34 

35 

36 

37 

38 

39 

40 

1 

2. 

3 

4 

5 

6 

7 

8 

9 

10 

11 

12 

13 

14 

15 

16 

17 

18 

19 

20  

Whether unreserved 
or reserved 

Scheduled Caste 

Unreserved 

Unreserved 

Scheduled Tribe 

Unreserved 

Unreserved 

Scheduled Caste 

Unreserved 

Unreserved 

Unreserved 

Unreserved 

Unreserved 

Scheduled Caste 

Unreserved 

Unreserved 

Unreserved 

Scheduled Tribe 

Unreserved 

Unreserved 

Scheduled Caste 

Unreserved 

Unreserved 

Unreserved 

I Unreserved 

Scheduled Caste 

Unreserved 

Unreserved 

Unreserved 

Scheduled Tribe 

Unreserved 

Unreserved 

Scheduled Caste 

Unreserved 

Unreserved 

Unreserved 

nreserved 

Scheduled Caste 

Unreserved 

Unreserved 1 
Unreserved 

Note - (1) 

JAalicr)/  

In every third cycle of the itbove roster, 
the 37th point will be treatd as unreserved. 

(2) If there are only two vacances to be filled 
in a particular year not more than one may 
be treated as reserved and if there be only 
one vacancy, it should bd troated as un-
reserved. If on this accountt, a reserved 
point is treated as unreserved, the reserva-
tion may be carried forward to the subsequent 
three recruitment years. 



.33 
crs) 

IN THE H0N1 BLN HIGH GNAT OF JUDICATUAE AT ALLAHABAD 

SITTING AT LUCKNOW 

Writ Petition No. 	of 1984 

N.D. Agarwal & others 	 ô. 	Petitioners 

Versus 

Union of India & others 	  Aespondents 

Annexure  

Chart showing position of non-Scheduled Caste, 
Scheduled Caste and Scheduled Tribe employees in a 
promotion grade cadre of the hundred posts in which on 
an average 20 vacancies per year occur due to normal 
wastage e.g. retirement on superannuation, deaths, 
Physical incapacitation etc. 

Yea Unreserved 

1st 100 
2nd 95 
3rd 91 
4th 86 
5th 82 
6th 77 
7th 73 
8th 68 
9th 64 
10th 59 
11th 55 
12th 50 
13th 46 
14th 41 
05th 37 
f6th 32 
17th 28 
1841 23 
19th 19 
20th 4 
21 10 10 
22nd 5 
23rd 1 

	

3 	 2 	1,4,8,14,17 

	

6 	 3 	22,28,31,36 

	

9 	 5 	114,8114,17 

	

12 	 6 	22,28,31,36 

	

15 	 8 	11 4,8,14,17 

	

18 	 9 	22,28,31,36 

	

21 	11 	1,4,8,14,17 

	

24 	12 	22,28,31,36 

	

27 	14 	1,4,8,14,17 

	

30 	15 	22,28,31,36 

	

33 	17 	1,4,8,14,17 

	

36 	18 	22,28,31,36 

	

39 	20 	1,4,8,14,17 

	

42 	21 	22,28131,36 

	

45 	23 	1,4,8,14,17 

	

48 	24 	22,28,31,36 i 

	

51 	26 	1,4,6,14,17 

	

54 	27 	220 28,31,36 

	

57 	29 	1,4,8,14,17 

	

60 	30 	22,28,31,36 

	

63 	32 	1,4,8,14,17 

	

66 	33 	22,28,31,36 

Scheduled 
Caste 
against 
15% quota 
reserved 

Scheduled 
Tribe 
against 
70 quota 
reserved 

Points on 40 point Aoster 
prescribed under Railway 
Board's letter dated 29.4.70 
(Annexurve 4 of this writ 
petition) 

Thus it is quite clear from the above mentioned chart that 
after 23 years of implementation of roster prescribed by Railway 
Board vide its notification dated 29.4.19/0 for promotion of 
Scheduled Caste/Tribe only one post out of cadre of 100 (one hundred) 
posts will be available for non-Scheduled Caste employees.. 



In the Hontble High Court of Judica ture at Allahabad 
Sitting at Lucknow 

Writ Petition No. 	of 1984 

N.D. Agarwal & others  	 Petitioners 

Versus 

Union of India & others 	  Aespondents 

Annexure No.6  

Chart showing factual position of Scheduled 
Caste/Scheduled Tribe employees promoted in excess of 
prescribed limits of reservation of posts in each grade 
of a cadre viz. 15% for Scheduled Caste and 7% for 
Scheduled Tribe - 

Cadre Designation & 
grade of the 
post 

Total No. 
of sanct-
ioned 
posts in 
grade 
with ref. 
to co1.2 

Total No. 
of posts 
in grade 
actually 
filled 
by promo-
tion of 
S/Caste 
candidates 
and held 
by them 
on the 
basis of 
reserva-
tion as on 
30-11-84 
with ref. 
to co1.2 

Total No, 
of posts 
in grade 
actually 
filled by 
promotion 
of S/Tribe 
candidates 
on the 
basis of 
reservation 
and actu-
ally held 
by them 
as on 
30-11-84 
with ref. 
to cola 

Promotion 
of posts in 
grade actually 
filled by 
promotion of 
S/Caste and 
S/Tribe candi-
dates on the 
basis of 
reservation 
and held by 
them as on 
30-11-84 
with ref. to 
col. 2 

1 	2 3 5 6 

'I., (A) Under the control of Dy.GKE(Works). Alambagh, Lucknow 

MechA, 	Office Supdt. 	4 	2 	 1 75% 
Branch 	Gr.700 -900(AS) 
Clerks 

Asstt. Supdt. 12 3 25% 
Gr,, 550-750(6) 

Head Clerk 22 3 2 23% 
Gr, 425-700(a) 

Estt. & 	Office Supdt. 2 1 50% 
Paybill 	Gr. 700-900(AS) 
Clerks 

Asstt. Supdt 5 2 40% 
Gr. 550-750(a) 

Head Clerk 9 2 22.2% 
Gr. 425-700(A5) 

iftp, Contd... 

 



28. 2% 

42.9% 

28.3% 

50% 

32 

-2. 

I 
	

2 	 3 
	

5 

(B) Under  the control of Addl CM( Work s)Lo co Charba gh ck now 
50% 

27% 

50% 

Mech. 
Branch 
Clerks 

Bstt 	& 
Paybill 
Clerks 

Office Supdt . 
Or, 70O-9O0( S) 

As stt 	Supdt 
Gr, 550..750( AS) 

Office Supdt. 
Gr. 700-900( xiS) 

4 

11 

2 

2 

3 

1 

(C) Under the contro1LPY.
roll of It ores Alamba Lk 

Office Supdt . 	7 
Gr, 700-900(a) 

Depot Store 
Keeper Gr. I 	7 
Gr. 700-900( RS) 

2 S 

Asstt. Supdt . 
Gr, 550-750(as) 
General 

21 5 1 

Asstt . Sup dt 2 1 IMO 

Or, 550-750( Rs) 
Personnel . 

Depot Store 
Keeper Gr.II 21 8 1 
Gr. 	550-750(tS) 

Head Clerk 39 6 5 

Or. 425-700( aS) 
General 	. 

Head Clerk 	4 
Or, 425-700( As) 
Personnel - 

2 

2ri-V A13/14  I 0-1  

28.5% 
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IN THE HON1 BLE HIGH COUAT OF JUDICATLE AT ALLAHABAD 
1 

of 1984 

N.D. Agarmal & others 

   

Petitioners 

   

Versus 

Union of India & others 	  espondents 

Ann exure No.7  

All India Non Scheduled Caste Aailwa mployees 
Federation Delhi Division 

SITTING AT LUCKNOW 

Writ Petition No. 

n the High Court of Punjab, Nary 

Under C.W. No.1650 of 1983 in C.W.No. 

A.L. Dhawan & others Guards 	 

Versus 

an Chandigarh 

2355 of 1983 

Petitioners 

Chairman Aailway Board Aail Bhawan, New
Pelhi. 

Aespondents 

Application for stay under Section 151 C.P.C. 

Praying the promotion in excess of quota be stayed. 

Dt/ 2.61,83 

Present : The Honttle Mr. Justice M.S. Tiwari & 

The Hontble Justice Mr. S.S. Dhawan 

I 
1 

Regarding stay, same order as in Civil Writ 

petition No, 2628 of 1983 which reads as tu. er :- 

Petition under Articles 226/227 of the 

Constitution of India praying that the prolotion made 

in excess of the quota be quashed and the retitioners 
i be deemed to be promoted w.e.f, the date on which their 

promotion became due in accordance with the law laid 

down by this Hontble High Court in JoginderSinghts 

case reported in 1982(2) S.L.R. 307. 

OaDEii 
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It is further prayed that during the pendency 

of the writ petition promotion on the ba.O.s of impugned 

instructions of any other junior scheduld caste 

persons in case of the quota be not made, 

Ords.L. 

Contents of that the acttt appoitment of 

Scheduled Castes/Scheduled Tribes employees fer 

exceeds the quantum of reservation made $r them. 

Judgment  

Stay promotion of Scheduled Castel a/Scheduled 

Tribes employees in excess of the number 1)f posts 

reserved for them under the instruction, i.e. 15% & 

7% 22%. 

Sd/ S.F. Sandhavalia 

Sid/ J.V. Gupta Ildges 

Governor £LL. Dhawan, 

Divisional President, 

AINSC Railway Employees Federation, 
cT\-.\--(4),14j-01r-LJA000/ Delhi Division. 

441 
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. 	• In para .2 .of Board's letter quoted above)  it was 
clarified—that in any • r ec ruitment/prorm tic.,n yen.r ,  7 tnC:.  • . 

	

1 	• 

'e-.2111.'r en-t-In§jek\k-ciiidiactlata • for .Scheduled Castos/Sched 1.10.0(1 
_ 	. i -.cit.) e 2 -• t) 1..1 en a'.3.,:i.e.d to the quo t a carried from c !:-..r 1 ier ' yc..ars 

sna Lad not normally exc eed :...0‘.;.) of • fo.e to tEl nurib :13' 0 '..L 
7 ac anc i (•!s to 1-., .?......1.11.1ed up in th pi; v ear 	It w as als:j 
,:•ata.tui • !at ,;11,:- duelf;tir.i....as' to th e extent up -'...0 whic;;;L 

c es s ove.:r 116 may -bc! al.3.034.ed 7  w c.s still wyder e xLinp_nat le n 
, 	: nc,1'; fur tiler instrxtiono in the matter would fo,'..10'.'i • 

- 	The.  Ministry of Home Affai rs (De7.)artme:.-nt 9 f Per f•-•,-)nn,E,1 
Admikstration Reform:3) have •81.nce issued ne211.-ry 

• in tile 712...ttclr ,  7 vide. their e f 	e Mem ranthoir'rt3 • 	 t• (}1CT)dt :..9 .2(4E2, a copy of which is sent .:Aorewith. 
. 	1̀1,1,111-s t 	f 'iv;.Lilw ay S des ire 	rth in r,4 	cc a. 'r 

tre 	.14,1.•.11 also'. apply, to. the 	ay .S cry ic 	. 
••• 	• 

in:,ftrue tions ontr, ined in DO? 
c."•,.,:" 27,, 12.-19 77 ontioned in BOP . 

,Ays unezr -.heir lett ev. Nc.)-  73- E( SC(P) 15/2 • c1.1.-, < 	riP7 • -( 	• 	, 
I .  

Reg ard.i. p Lira • 4 f 	e e lo ed 0 .M . 	. 

MOP 	di-A" 	-- 32 • • 	• 	•i- 	• 	• 1- 	• 	• 

.11 . 
AR's 

'4t urn 	. 	. . 	%ICA. C 	 t 	 of 

4. 

Copy of Railway Board.ts'letter No. 82-E(SCT)39/2 dt. 294,S2 
.. 

from D •S . Nigah Addl. Director ,f.  	Eatt . (R) Railway Board ' 
....___ 	tn. The C.1,,ejr, •-_-..4.4a g.e.:as_;_till,12; -dial). Railway s.  and Other'. —,.....,,,—,—....„---7......',%. • • 

.• --- • • '-------.• ,.-- Sub: Re serv atien for SC/ST in servic es-f*-!,:f. 11 ul;inn 
., 	• -...........-- 	of 5)% liro.it fc •,2 fresh ana c arry- -.r.....‘•n-.0.--.'t - • 	•-• • 

, re s ,- :.-"v atio us A.' ith 1T:formic e to t he 
' 	'vac a'nc ic:!s in a recruitment ye or . ,-/ • • 

, 
Ref; 1"-k-).•r•d s 12.7.rtter N.70f_-.2C1T.), 1  iz 	13*.t,  • 7 1/). 

:•:. • 

fr 

'• 1 • 	,• The iris ti'  ctins containef. .f 	A1minis.,c.4.-:-.It iv 	Re 1\.)::--mr, 	. It. 2t% fn DO? & • AYQ.c.  Office: .M6rs) rand um.  dt. nobr/ oa. 	c.ys • under.  the 	1 ett c:. i 	17 '7/.1-E( St.; *0 ! 15/a) dt . 9 	107c -• 	pc 0(''.-9 1M(11 \115/-0 d 	7••• . 	 di 	. gpvern. the 	.0 eclure i•eg:-:,.r.t.i...17fig filling up 0.i: 37  3 ce u-ri.:g in a geci:uitmerit 'year. , 

_ 

e) (-1) 
— 	 1211 . 	Ici 
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.C6oy of Ministry of Home Affairs, DePartment of Personne 
-and Administrative Reforms 0.M. No.36012/3/7B-ESTI,(sCT-) 

..-1-2zt-tici the 9th. le.b.r.j.lar...yr-.1.932. 
--11-4HHHf-044.4t-W- 

• 

Sub . 	Reservation for SC: ST in servi ces 	sti oulati on of c-To% 1iiit for-fresh end carry forward reservations 
With . 	-- 	to the total vacanci-es in a recruitment year. 

Tte---IP*44.1*-511 eldis' directed to refer to the Deoartment ......._....... of _.12.r.onlie1r  ..p, :4. 41,i_....G.f14.-c-Jiffaact44....„....._H40.16/3/73-ESTT.( SCT) _ .,•-- - 	 
dated 27.1 2.77 in which-it has been stat6d

----i-et3F-r-i-eri--- fot‘,variti reserved.Va-cancies 'would be available together with . 	
the current reserved vacancies for utilisation even whkrb the . total nu such reserve& ....tac.ancie 53 exceed, lot the . , • vacancies filled in that year orovideci,tha:.1,- the overall repre-V-J entatton"of .S(:-.:.  8, ST in the total strength of the concerne.i • ,Yr - ' • 	

de or cadre is found to be inadequate i.e., the total • 
4J number. of Scheduled Caste/Scheduled Tribe candidate's in that 

grade has not reached the prescribed oercges of reservation r k 	.,3T .respectively- in the grade., as a whole. 
.2. .. . he validity of this Office Memorandum has been 

of the j ud ge men t d,  livered by t.ie Supreme Crt on .g. 11.80 in Wri t Peti ti on No. 1041-1044 . of 	. 197 /(Akhi,
'• Bhartiya Seshit Karamchari .  Saila V/s. Union cf II:dia) 

,diIn tgs cilse, all the three judges constituting the 	, vi q on Bcici ch hervt..---1.--4.ziark.ed _that . ..;::-,....: 4:.,-,+,-,,, 	c:r-, ‘113:iriioini. .1:1;1,2 fs. ,  par ti-vklar occasion should nor k:-.--A-ut..-ct"75i7.2-, 
oF tje  

cies.. ' It has ;ken decided in modification to the instructiona 
ccr.vtained.. :in the Office Memorandum d t,27,'12,77 that, i 	. 	. . , _ 	.. 
n t'uture f'resh re se rv atipn a on wi. th carry -f.-  orwarc/  reserVation -should not exceed 50'g of the tota vacenc-  es 

availabl.e 	a a • cu a occa ia • 
• 

3. .. 	• It may happen that due to this 50)!3.1irait, it wi....1 
, 

. not be possitle to accomraodate all the resc.iniations thic,
-; have i"--. accx-

xnulated ce to the carry fbrward principle. Henoe t'r.e 	. surpius above `;xi,,6 shall • be ' oarEi ed f ol.:•ward to the.  years Pt,' re cruitMent, subject, however, to the condi ticn, T 
that they do no become 'three recruitment years cld' mich is the max,imum.  period for carrying forward the,reiervat4ons _from year to year and lapse-Hen-ce,-.•-to save, the larsing of 
reservations, it will be proper to accommod.ate - fte o'.1.dast. carry „f or..,,,ax1 reservations first.' 	 ' . 	. 

ide 
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-there are 5
„ 

 carried forward.reserNations 
oreceeding recruitment years in 1he 

If 

t.1 	 ; 

****** 

For example, 
spreading over three 
followinci manner:- 

 

Sc , _5T 

; 

`? 

• 
Third Year 

--Second Year. 
First Year 

 

. 	. .Suppose 6 . vacancie's occur in the •succeeding nar 
3 IchoWid be reqe3;ved taUtg into consideration the• f.•iC.: 

' limit.' 'As the oldest carried f orward rec.;erva ti Dos 'nE-•-.,,.,! to 
Roca-cm-iodated first; one -.7:''.7. of t. -iirc.1 yar and 

\ene SC & one ST of skcond year are to be 22••servcd out of 	. 
4e h tipacancies a-..911a1.7.1e, The two ST reservations of First 
year will he carried. f orward to next recruitment. \fear and ” 
they will he con qiriered as in the second year to .  carry 	4. ',•forvia‘r•-.1 in the next re crui tri-ieat....year.._  

4, 	This oider, however, 'All not affect this Department' :3 
Office Memorandk.2111 NO, /9/74.-ESTT.( SOT) d t. 29. 475, which 	• 
Vwern.s._ the urocedure regardini) filling uo of sintIle vacanc't  
occuring 	 Lrt,ent year, Mri5.triesfJeoartnierts shotjI me 
he recessary modifications' in thr.-! de-rervations uroal4! 

‘?vhile sending then to the Deoartment of • PerY..:onne3. 	A..1- 	Ediu 	•-• 
the Commissioner for SCAT, It is f urther clarified that no 

deres. ervation will 	'necessary.  for -further carryin ,:i 
tesdrvations v\ilich could not be,  accommodated in any recrui 
year due to 50'Jt-. 
,• 

The above -InstructLons take effect from the date 
issue of these orders -Except where selections to oc.)sts tc .-e 
filled 'by 'di z`e ct 'recruitment oi - promotion hve already hoc-J:1 
finalited finalised orio r to the 1,ssue of these orders,.' 

-7.  

yr  Ministry of Finance etc, are requested to hrinci•
:  

the 
. above instructions to the notice cy.'.' all attached ar?. 

.4 
rcul-.-,ordinate offices under them for comoliance.-  

/ 	• 	
. 

1 	• 	
... 
. 	-• 

************ 

/fir,  
(.1 
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‹rtzrew 2r114 _57-1 W/T-1 

IN THE HONIBLE HIGH ODUT OF JUDICATUAE 

SITTING AT LUCKNOW 

	

Writ Petition No. 	of 1964 

N.D. Agarwal & others 	 

Cr\  

AT ALLAHABAD 

Petitioners 

Versus 

Union of India & others 	  Rispondents 

Annexure No.11  

Northern Railway, 
Headquarter4 Office 
Baroda Houslit, New Delhi. 

No.561-E/255-98/Genl/PC/Pt.V. 	Dat ed 

The Asstt. Secy. to G.M. 
The FA & CAO(Admn.) 

All Divl. Railway Manager, 
All Divl. A/Cs Officers, 
All extra Divisional Offices, 
All Dy. OPOs/SPOs, 

The Supdt /Budget 
The Head Clerk/Budget-Eiii Bills. 

4/11/1984 

Group C and Sub:- Cadre review and restructuring of 
D staff. 

A copy of Railway Board's letter No•PG. II/84/UPG9 
dt. 16/11/84 regarding restructuring of Group 'C' and 
ID' cadres as indicated in the Board's letter is 
enclosed herewith, with its all enclosures for infor-
mation and necessary action. The instOiction detailed 
in Board's letter may please be kept in view while 
implementing the same. 

The Railway igoard have desired that restruct-
uring must be implemented expeditiously. You are, 
therefore, requested that top priority hould be given 
to the implementation of restructuring rders and the 
work should be completed within a period of two months 
in all respect. The target date is fixed for 25/1/1985. 
A compliance report on the proforma indicated below may 
please be sent to this office by 30/1/g5 in a D.O. 
cover addressed to Shri J.N. Sharma, S. .0*(1'0 to 
enable to put up the same to CPO/G.M. as desired. 

The details of the cases falling under para 7 
of Board's letter may please be sent to this office by 
28/2/85 so that the same may be sent to Railway Board 
as desired* 

As regards provisions of funds, necessary 
action as indicated in para 10 of enclosed Aailway 
Board's letter may please be taken. 

5. 	Please acknowledge receipt. 



/7Y nclos ed. 	'V 

8 

-2- 

6. 	Hindi version of this letter is 

DA/As above: Sd/ IllegLble - 
(J.N. sharma) 

for General Ma[iager (P). 

Copy forwarded for information to :- 

1. The SWLI(HQ)/Union 
2, The D.F.M. 
3. Supdt./Establishment (EIV). 

S. Cat egcry Grade Existing Addl. No. Addl.No.of 

	

4o. 	 No. of 	of posts posts 
posts 	to be up- filled up Balance 14marks 

graded 

	

1 	2 	3 	4 	5 	6 

,14\ _\-rkvt 4 Lt-4 :-S-00f/c4 



1 
The General Managers, 
All Indian Railways, 
CLW, DLW & ICF. 

GOVT. OF INDIA 
MINLSTR1 OF RAILwAig 

r 	• 
	 RAILIdAY BOARD 

• 	

No. PC,III/84/UPG/9 ' 	New Delhi, • dated 16-11-034. 

Subs- Cadre review and restructuring of 
Groups ICI & 'D ,  staff, 

" Restructuring' of certain Group ICI & IDI Cadres have 
been under consideration in consult at ion with tine staff 

'side on the Committee of the Departmental Council of the 
(ltailwEky) for sometie. The Minitry of Railways have 

with the approval of the President to restructure 
44444111 Cet 

	

.1 	 categories of Groups 'CI & ID! as detailed in tle 
Annexure enclosed. 

	

\ 	2. 	'While implementing these orders specific instructions 
,giztPln 	he foot note under the different categories should 
IAR 	 carefully adhe)(ed to, 

For ti e purpose of restructuring, the cadre strength 
as on 1.1.1984 will be taken into account and will include 

ve Rest Given4and Leave Reserve Posts._ 

Staff selected and -posted against -the additional 
higher grade posts as a result of restr cturing will have . e(c 

'their pay fixed under Rule 2018-B 	
° 

(FR_22 )RII w.e.f. 1 1,1964. 
The benefit of fixation effective from .1,1984 will also be 
applegble to the chain/resultant vaencies. In effect, tte 
benefit of fixation from 1,1,1981+ . should be given against 
all vacancies whieh arise from restructuring. 

5,1 The existing classification of the posts covered by 
these restructuring orders, as "Selection" and "Non-
selection" as the case may be, remains unchanged. However 
for the purpose of' implementation of these orders, if an 
indiccidual railway servant becomes due for promotion to 
only one grade above the grade of the post held by him, 
at present, on a regular basis, and such higher grade post 
is clattsifie. d as a "Selection" post, the existing selection 
procedure wil.1 stand modified in such a case to the extent# 
that the selection will be based only on scrutiny 91 service 
records without holding any written and/or viva voce test. 
Under this procedure the categorisaftion .1 0utstanding' will • 
not exist, 

5.2 In case however, as a result of these restructuring 
orders, en individual.railway servant 'becomes clue for 
promotion to a grade more than one grade above that of the 
post held by him at present on a regular basisi, the benefit 

• 

  

Nt-\ 	Vlztj.kt, 



p. 

10. The Railways will, carefully assess requirc.:aent of funds 
on account of this restructurirtg for the year 1984-85 and 
include4thefir in the lievised-Estimates for 1984..85 and Budget 
Estimate fort 1985-86 by telegraphic advice to Addl. Director, 
Yinance (B), Railway Board. 

11 0 111ndi Version will. follow. 
- 	_aqlsnowl.a dge ,Sd 

(M.SEET 
.ALDL.DIttai'TOtt, PAY coit Ku:J. t),01, 

RILTI,W,41-  BOARD. 

1" 2 - 
of the modified procedure of selection as aforesaid will 
applicable only to the first such promotion (if that post 
happens to be a I Selection' post) the second and sub se que 
promotions 'if any, mill be based only on the normal rule 
re'Slat ing t i) filling in of 'Selection' Or 	(Alen,  

(a the case may be). 

5 .31a:ciincies existing on 1.1.1984 and those arising on 
that date from this mire restructuring Should be filled 
the following sequence t. 

. 	from penels•appro.ved on or•before 15.11.1984 
and current on that date; and 

balance in the manner inaicated „in paras 5.1. & 5.2 
above. 

5.4 	For such of the posts in the Annexure to this le tt•er 

as fall in "Safety Categories'', the instructions contained in 
this Ministry's letter No. ENG)I-03-1,M2-8  dated 7.10.83 will 
apply mut at is mut andis for promotions against vacancies covered 
by these restructuring orders. 
6. The existing rules and orders in regard to reservation 
for SC S w, 	• con  inue o app y w ) a 	a g  p additiünaL  

'vacancies In the -higher radias arising as a result of 

7 . The lion-functional selection grade posts, if any, 
created in the ctitegories covered by these orders should be 
adjusted against t,te_. 	radelLposts. ikny holders of non- / 
functhiaal seledtion g des ,niCso adjusted will continue to 
ret ajkl such grades as p.e sonal to them -Till the nu xt review. 

, Details of such •Cases should be reported to the Board by 
1.4,1985- 	4 

In all the categories 	-y this covered h ___s letter e von 
thought sore posts in higher scales of pay have been introduced 
as a result of restructuring, the basic function_ duties and . . 
responsibilities, attached to these posts •at-  'present will - -- -. 
continue, to which may be added such other duties and re sponsi- 
b ilit ie s as wnsidered appropriate. 	 • 

The Board desire that restructuring and posting of 
staff atter due process of selection should be completed 

'expeditipus:..y. 

be 

nt• . 

posts ,‘ 
V% 

in 

4t\ 

res rue ur 
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1,tlitausaiglin 

8fiaff Num 	425-640:.„ '"40 
liursIng Sisper 	t  465-700 	30 
Matron Grade /II f 650-760 	20 . 
Matron Grade It 	7Q0400 	10 / 

Grade (I 3).  

260-4034.,, 
Opl. 
lor6tiiiat 
hpl. Pt 

426-/11  
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85D./61 	1.6 

700-6930 

4••  

-The. existing internal ratio of 60140 i'etwooh grades 
, 	• . 	, 	. 

*M . 423,4340 and M.465-700 will oases to oxist. 
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Li) ' suture vacancies materelising in eagle 'Is '' 26-40u 

- IN.1.1 be upgraded to scale is 330.560 emit  

' to ,the extent of 33-1/3% by existing incum.bent.4 ' 'I- 

in scale is 260.400 and belance•in aqui.). shareiby , 

serving graduates and directly•rocruitedgraluate
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through ROC. Shortfall In servini°  gredufttef'` quote 
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Operator 	 550.750 

. • Br. Console 
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•• — 
wit 	Oem: post of Co-nrdinating Sr. Cbneole Overetor in 

P 650.5160 I'M each Zr•nal Philway and Production 
I. 	. 	vt:.f.t will hi, granted a Special Pay of b 100/.p.m. 

w.a.f. 1.11.1564. 
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Aentt. Programmire scale is 650.960 will be granted 
a Special Pay of is 125/4.m. w.e.f. 1.11.1984. • 
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Posts Of Jr. Punch Operatsr/Vorifier In wale . 	 / • 
-- Pa 260.400 should be progressively woeked:-  off.  and placed•in 

e)dale is 330.560 and filled coat. percent b; direct rec.= 
'uf graduates.. Till such time the pats in b ;60-400-exr 

warted Ofto,following action should be. tokens. 
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	Plac-d. e20% .in scar,' 4.5)0-750 ctiun 
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r0o-900 	 27% 

	

1olio 	10% 
posts 

are curvently part, of the 
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20.0 ° 700-900 
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1984 
A 

HIGH 

ALLAHABAD 

IN THE HONtBLE HIGH COM' OF JUDICATUaE T ALLAHABAD 
SITTING AT LUCKNOW 

Affidavit 

In 

Writ Petition No. 	of 19E4 
N.D. Agarwal & others 	. 	Petitioners 

Versus 

Union of India & others  	espondents 

AFFIDAVIT  

I, N.D. Agarwal, aged about 56 yel l's, son of late 
Ram Saran Lal Agarwal, resident of 202, Hkri Nagar, 

Dugawan, Lucknow, do hereby solemnly affirm and state 

on oath as under :- 

1. 	That the deponent has been arrayec 

No.1 and is fully conversant with the fact 

herein. He has been duly instructed by pe 

Nos.2 to 12 to file this affidavit. 

as petitioner,  

s deposed to 

titioners 

eq2. 	That the deponent has read the accompanying 

writ petition along with the annexures, thL contents 

of which he has Italy understood. 

3. 	That the contents of paragraphs 1 

writ petition are true to my own knowledged  

o 22 of the 



-2- 

4. 	That Annexure Nos. 1 to 11 to th, writ petition 

are the true copies and photostat copies duly compared 

from their duplicates and originals. 

k 	A&I 

Dated Lucknow: 	 Depbnent. 

December 	984. 

Verification 

I, the above-named deponent, do erify that 

the contents of paragraphs 1 to 4 of thi affidavit 

are true to my own knowledge. No part (J it is false 

and nothing material has been concealed. So help me 

God. 

Dated Lucknow: 

December 2e1  1984. 

-r‘t\-rt 
Dep 

ITC-C1 \AA JA 4 (cif 
nento 

I identify the above-ramed deponent 
who has signed beforel e. 

Advoca e* 

eponent 

affidavit 

which have been read out and explained by me. 

(J 

Solemnly affirmed before me on 

atio. OD a, m./. by Sri N.D.Agarwal 

the deponent who is identified by 

Srii--  d9- 

gpitEg4252.0 

Advocate, High Court, Allahabad. 

I have satisfied myself by examining the 

that he understands the contents of this 

tr. 
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IN THE HON! BLE HIGH COURT OF JUDICATUtiE IT ALLAHABAD 

c
kAJ 
984 

S 	198 

Srivatava 

SITTING AT LUCKNOW 

CM. Application No. \ 1 1  

In 

Writ Petition No. 
74,0/ 

4 eats* 

1

1. N.D. Agarwal 
2. Suresh Chandra 

13. Lallan Prasad 
04. A. Wald 
1 5. Smt. Uma Balani 
6. Anant Kumar Deepak 

... 7. Chhote La]. Verna 
'8. K.D.S. Verma 
,9. Shambhoo Nath Yadav 
O. Bansi La]. Bhatia 
1. Surinder Singh 

)2. Dhir Singh Maurya 

.Petitioners) Applicants 

Versus 

-41-1*1.= -Tha 
lUnion of India & others ites1  ondents 

Stay Application 

The applicants most respectfully beg to submit 

as und er 

That for the facts and circumstances tated 

n the accompanying writ petition it is most zt.espect- 

:fully prayed that this Hontble Court may be pleased to 

\40  \c!) \ 
\ I/ 

	tay further promotions of Scheduled Caste/Sch duled 

Tribe candidates to the 

ministerial cadre, that 

posts in ministerial a.d non-

is, Superintendent (Esivablishment), 

.. 2. 



‘)L'ItNek: 	 • 121-23. 

15w,o,  

r. 	ocroO o 

4. 

o 

• 



Superintendent (Mechanical), Superintendent (General) 

in the grade of Rs.700-900(AS), Asstt. Superintendent 

(Mechanical), Asstt. Superintendent (Est blishment), 

Asstt. Superintendent (General) in the g ade of 

k6550.750, Head Clerks in the grade of i 425.700 (16), 

Senior Clerks in the grade of Rs/330-560(1  ) Depot 

Store Keepers in the grades R40700-900 	k4550-750 

(RS) and 1110425.700(a5) in excess of the Limits of 

reservation prescribed for them, viz. 15g and 74% 

respectively of the sanctioned posts in each of the 

aforesaid grades prescribed under the intructions 

issued by the Aaiiway Board, 

Dated Lucknaw: 

December 	, 19840 

(L.P. 
Advocgte, 

Counsel for the applicants. 
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Shri Kodai Ram, 
aged about 38 years, 

S/O Shri Bhagelu Ram, 
C/6 Shri M.P.Sharma, Advocate, 
31-B, Odeon Colony, Cantt. Road, 
Lucknow: 

Shri 'V. K. Awadhya 
aged about 33 years, 
Sb Shri F. Awadhya, 
C/O Shri M.P.Sharma, Advocate, 
31-B, Odeon Colony, Cantt. Road, 
Lucknow: 

7, Shri Mewa Ram, 
aged about 49 years, 
5/0 Shri Gajjoo,- 
C/O Shri M.P4harma, Advocate, 
31-B, Odeon Colony, Cantt. Road,, 
Lucknow.,  

S. Shriatahand, 
Aged about 46 years, 
5/0 Shri Naubat Singh, 
C/O Shri M.P.Sharma, Advocate, 
31-B, Odeon Colony, Cantt. Roada  
Lucknow: 

9. Shri Parasu Ram, 
Aged about 47 years, 
S/o Late Shri Baboo Nandan, 
C/O Shri M.P.Sharma, Advocate, 
31-B, Odeon Colony, Cantt.,  Road,. 
LucknOW 

Shri Ram Nath, 
aged about 42 years, 
8/0 Shri ahuri, 
C/6 Shri M.P.Sharma, Advocate, . 
31-B, Odeon Colony, Cantt. Roade  
Lucknow.,  

Shri Panchami Ram, 	. 
aged about 49 years, 
S/O Late Shri Lachhoo Ram, 
do. Shri M.P.Sharma, Advocate, 
31-B, Odeon Colony, Cantt.' Roadt  
Lucknow. 

Shri Udai Raj Bharti, 
aged about 22 years, 
S/o Shri Ram Dulary, 
C/O Shri M.P.Sharma, Advocate, 
31-B, Odeon colony. Cantt. Road, 
Lucknow. 

Shri Ramesh chander Kureel, 
aged about 27 years, 
5/6 Shri Ram Bhajan La]., 
C/6 Shri H.P. Sharma, Advocate, . 
.31-B, Odeon Colony, Cantt. Road, 
Lucknow. 

00410304ey 



14. Shri Pooran Lal, 
Aged about 56 years, 
5/0 Late Shri Nanha, 
C/o Shri M.P.Sharma, Advocate, 
31-B, Odeon Colony, Cantt.i Road, 
LucknOw.1  

Shri Guru Dayal, 
Aged about 36 years, 
S/O Shri Ktber, 
C/o Shri M.P.Sharma, Advocate, 
31-B, Odeon Colony, Cantt. Road, 
Lucknow, 

Shri Munni Lal, 
Aged about 
S/o 
C/o Shri M.P.Sharma, Advocate, 
31-B, Odeon Colony, Cantt. Road, 
Lucknow.' 

Shri Babu Lal, 
Adult, 
S/O 
C/o Shri M.P.Sharma, Advocate, 
31-B, Odeon Colony, Cantt. Road, 
Lucknow: 

IN RE WRIT PETITION NO. 6151 OF 1984. 

N.D. Agarwal 

vs. 

Union of India & Others 

. APPLICATION FOR IMPLEADMENT. AS 
RESPONDENTS NOS. 5 to 21.i  

The Humble application of the applicants 

most humbly showeth as under 

1. 	That the petitioners/in the aforesaid 

Writ Petition, have claimed that being general 

candidates they may be benefited under the 

orders of the Railway Board issued on 16.11.1984 

among other orders and the reservation in tke 

favour of Scheduled Caste candidates may be 



4 

6 

limited to a certain extent.i 

That the petitioners aforesaid have also 

prayed that in view of interim orders granted 

by the Hon'ble Supreme Court in the Railway Guard 

Case as well as by the Hon'ble High Court in other 

W.P.,some interim relief may be given to them in 

terms of the aforesaid order.. 

That the applicant nos. 1 to timing 17 

are Scheduled Caste and working at present in 

different capacity in the ministerial cadre and 

have to be given benefit in, accordance with the 

re-structuring order of the Railway Board dated 

16.11.1984 among other orders under its Clause 6 

which provides that re-structuring benefit may be 

given to the Scheduled Caste candidates as 

provided for the reservation quota incruding the 

40 Point Roster adopted by the Railway Board 

from time, to time. 

That being the beneficiaries of the 

Scheduled Caste quota including 40 Point Roster 

system as per Railway Board orders which is the 

part of this petition afdresaid and on this 

point regarding the validity of the 40 Point 

Roster the Hon'ble Supreme Court in Akhil 

Bhartiya Soshit 1114,:tTaj in paras 89 and 90 
101Q1 KAR-gC-24a 

read with other paragraphs4 learly given a verdict 

that 40 point Roster is valid policy and 

accordingly all the applicants being Scheduled 

Caste candidates are entitled to claim the 

efiii.5404,41,0 
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benefit under the aforesaid 40 point 

Roster pong other quota fixed in a number 

of Railway Board Orders from time to timoo 

Therefore, all the applicants including 

Shri 	Awadhya being Scheduled caste and 

Scheduled Tribe candidates are aggrieved and 

interested .persons as well as they are also 

necessary party to the aforesaid proceedings 

and in case the aforesaid petition be heard 

in their absencia in that event their 

interests in the matter of their rightful 

,promotion and appoinVmnt in higher time 

scale and grade shall be prejudiced very 

much, 

50 	That it is in the interest of 

justice to order the impleadment of the 

aforesaid applicants as Opposite Parties 

5 to 21 in the aforesaid Writ Petition with 

a further suitable direction to the 

petitioners to supply the duplicate copies 

of the aforesaid writ petition so that the 

applicants may file their Counter Affidavits 

accordingly and properly04  

PRAYER 

WHEREFORE it is prayed that this 

Hon'ble Court may be pleased to order 

impleadment of the applicants in the 

0000'6000; 
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aforesaid Writ petition as T..rt7 Nos. 5 to 21 

witg a further direction to the petitioners 

to supply the depot dupkicatcs of the 

aforesaid writ petition to them for 

filing necessary return. 

( .14.130  Sharma ) 
)!tivo cat e0 

6 

4 



N.D. AGARWAL 

• 

• 
C4

• 	

F. 

 

G.>6  

ALarcOlt: 

PETITIONER 

I, the above named deponent do 'hereby state on oath 

as under :- 

Rpo 	1- 	That the above, deponent ip one of the applicant 
4 

7 
‘ 41\ 

kl • 
; 

- 
\/ %to  

and is well acquinted with the facts of the case/and 

he has also been authorised by the Other Applicant No. 

2 to 12 to sworn on their behalf in support of applicatio 

for impleadment. 

2- 	That the deponent verified the contents of 
4 

Para NO. toki C, of this application as true to hig 

own knowledge and these of parasfil/o(to 	are 

believed by him correct on the basis of records and those 
4, 

of pares 	to 	are correct from the information .L.  

received from the office of opposite parties RC-to K  
4 

and those of paras QN- to 	04-.are believed to be 

correct on the basis of legal advice given. 

j0/14.4y1,4,i.Romm 
- DEPONENT 

Dated : 

• 

• 
IN THE HON.BLE HIGH COURT OF JUDICATURE AT ALLAHABAD 

• 	 LUCKNOW BENCH LUCKNOW 

Civil Misc. Writ Petition No. 	of 191014, 

4 

VS 

UNION 	OF INDIA 
	 OPPOSITE PARTIES 

AFFIDAVIT OF BANARSI RAM AGED 
53 YEARS, S/O LATE SRI BK.C, KISHUN 
RAM C/0 M.P.SHARMA, ADVOCATE 
p/o 31-13 ODEAN COLONY, CANTT 
ROAD : LUCKNOW  



2 . 

I, the above named deponent do hereby verify that the 

contents of paras No. 	.1.• 

••• 	are correct to the beet of hie own 

knowledge and nothing materials have been concealed and 

no part of it is false. So help me God. 

Signed and verified on 	t 
this- --of JaLiary 1985 

i 4-65 

at lucknow. 

DEPonwr. 

I know the deponent who has signed in m r presence. 

( 14.  
Advocate, 

7, Annexe NearGP.O. 
Lucknow. 

R p 

.0aFM, AM by 
led by 

Solemnly affirmed before me on -1-1985 a 
the deponent Sri Banetrasi REM, who is identi 

Sri M.P. Sharma, Advocate High Court Lucknow 

C73 

f`,6 
\ 00  

Ort, 

A 
I have satisfied myself by examining the deponent that he 

-Er *understood the contents of this affidavit which have been 

' read out and explained to him by me. 

Oath Commissioner. Riakeic‘ 

OATH (. 	. 

No 6/9 ,  
Date 	8.5 
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„ 
bib]. of 1984 c‘L-).  

1 	, 
1984 

AFFIDAVil 
92 

HIGH C y9  2 	• if ,-- 
L , L 

ix it Pet ition Ao. 

Ii 7. 	a_L HIu jOU 	Ui) C'ULE 	t.,,LLAHTJA,D 

czino ,Jsnch, Lu 

in re: 
N-> 

A. D. a arwal and others 

Versus 

Trnion of India and others 	 

Petitioners 

01.,p 	&, ICS 

- : Affidavit :- 

on behalf of Petitioner o. 6 in the above 

noted writ pet ition. 

1)  iliunt iwinar Deeeali, aged aboUt 28 years, 

son of Stir i 	ibhuwan Diath Sr ivastava r es ident of 

33C)/ 28 lashiairi. e,ohalla, OH, os it e Post Office 

ilansoor gar, Luciinow, do hereby solemnly affirm 

and state on oath as under :- 

1. 	That the dep onent is the p  et itioner Dlo. 6 In 

the above noted case and is fully conversant 

with the facts Stated hereinafter. 

9. That in pursuance of Court Order dated 27-l94 

the d span en.t has (!E=ksg. erve the 1ot ice  

ersonally upon the opposite parties along 

with duplicates of the 	it Pet Lt ion and 

stay .41AI-cat Ion. 

11.hat the counter' signed by the 9,p os ite k art lqs n du, licate Aot ices 
/ cf.1 3 being filed long with this ff1d .v 

iUcknow.d d  t 
J an. 4, L,Eio 

OS- 
De,. Orient 
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IN TH? HeA, DLE HIGH COURT OF JUD,I CATURE jT LLAHABAD 

Lucknow Bench, laicknow. 

In re: 	11 

it Petition No. 6151 of 1984 

N. D. igarwal and others  	Petitioners 

Versus 

Union of India and others 	 
01 
	 Opp .p art ies 

-: Affidavit :- 

on behalf of Petitioner No. 611. In the above 

noted writ petition. 

I, mart Lumar Deepak, aged alout 28 years, 

son of Shri Tr ibhuwan Nath Sr ivast era, resident of 
336/28 Kashmir i Mohalla, Opp os ite ost Office 

Nansoor Nagar, Lucitnow, do hereby solemnly affirth 

and. state on oath as under :- 

That the deponent is the petitiner No. 6 in 

the abovs noted case and is fully conversant 

with the facts stated hereinaftar. 

That in pursuance of Court Ordr dated 27-12-84 

the deponent has alikeselpefttge sextve the Notices  

personally upon the opposite parties along 

with duplicates of the it Pettion and 

stay application, 

That the counter s igned by the oi, pos ite part les on duplicate Notices 
/are being filed alon.gwith this ahld.ivit. 

Lucknow.dated 
Jan. 4, 1985 Deeonent 

  



424 2. •:- 

:  Ver ificatdon 

1, the above named deponent do 

that the contents of paras 1 to 3 

are true to my own knowledge, no pfi 

false and nothing material has beep 
so help me God. 

hereby verify 

f this affidavit 

rt of it'Is 

concealed 

Lucknow-dated 
Jill 4,]985 

  

jL 
Dep Dnent 

1 identify the depon t who 

has signed before me 

Adv Cate 
Solemnly affirmed before we on 

at 	a.m/k.m by the deponent 

who is Identified by Shri 

Advocate of High Court Ailahabad. 

have sat isf led mys elf by examining the 

deponent that he understands the con ents of 

this affidavit which have been read out and 

explained by me. 
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